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INTRODUCTION 
I the Chairman of the Estimates Committee having been autho-

rised by the Committee to submit the Report on their behalf, present 
this Sixty-seventh Report on action taken by Government on the 
recommendations contained in the Fiftieth Report of the Estimates 
Committee (Seventh Lok Sabha) on the Ministry of Works and 
Housing-Cenral Public Works Department. 

2. The Fiftieth Repol'lt was presented to Lok Sabha on 28-4-1983. 
GovPY""lment furnished their J'eplies indicating action taken on the 
recommendations contained in that Report ~n 26 November, 1983 and 
9 December, 1983. The replies were examined by Study Group of 
Estimates Committee on Action Taken Report at their sitting held 
on 6 April, 1984. The waft Report was adopted by the Committee 
on 10 April, 1984:. 

3. The Report has been divided into following Chapters:-
(i) Report 
(ii) Recommendations/Observations that have been accepted 

by Government. 
(iii) Recommendations/Observations which the Committee do 

Tl.ot desire to pursue in view of Gcyernment's replies. 
(iv) Recommendations/Observation'S in respect of which replies 

of Government have not been accepted by the Committee. 
(v) Recommendations/Observations in respect of which final 

replies of Government are still awaited. 
4. An analysis of action taken by Government on the recommen-

dations contained in Fiftieth Report of Estimates Committee 
(Seventh Lok Sabha) is given in Appendix. It would be observed 
that out of 35 recommendations made in the Report, 23 recommen-
dations i.e. about 65 pe.rcent have been accepted by Government, an1i 
tbe Committee do not desite to pursue 2 recommendations i.e. about 
6 per cent in view of Government's replies. Replies have not been 
accepted in respect of 8 recommendations i.e. about 23 per cent. 
F:in&l replies of Government in respect of 2 recommendations i.e. 
about 6 per cent are still awaited. 

Nsw DELm; 
April, 12, 1984 

OhaiVra 23, 1906 (S). . 
BANS! 14AL, 

Chainnan 

Estimates Committee . 



CHAPTER I 

REPORT 
1.1 This Report of the Estimates Committee deals with action 

-taken by Government on the recommendations contained in their 
.5Oth Report (7th Lok Sabha) on the Ministry of Works and Hou-sing 
-Central Public Wo.rks Department, which was presented to Lok 
Sabba on April, 28, 1983. 

1.2 Action taken notes have been received in respect of all the 
.35 recommendations contained in the Report. 

1·3 The Action taken not~s on the ~commendations of the Com-
mittee have been categorised as follows:-

(i) Recommendations/Observations which have been accepted 
by t~ Government: 

2, 4, 6, ~ 9, 10, 11, 12, 15, 16, 17, 19, 21, 22, 24, 25; 
26, 29, 30, 32, 33, 3-i, 35. 

(Total 23-Chapter II) 

{ii) Recommendations/Observation'S which the .Committee do 
not desire ,to pu.rsue in view of Government's replies: 

20,28. 
~ 

(Total 2-Chapter III) 

(iii) Recommendations/Observations in respect of which Gov-
ernment's replies have not been a~oepted by the Com-
mittee: 

3, 5, 8, 13, 14, 18, 23, 27. 
(Total 8-Chapter IV) 

(iv) Recom~ndations/ODservations in respect of which ftnal 
r.epl,ies. of Govelllmentare still awaited: 

1, ~t 
(Total 2-Chapt;er V) 

1.4 The Committee will now deal with the action tak.·-by Gov-
ernment on some of their recommendations. 
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Delegation of Powers 

(Recommendation SL No.3-Para No. 1.24) 

1.5 The Committee had in paragraph 1.24 of their Report made 
the following recommendation about the need to evolve a system of 
periodic review of delegation of powers in c.p.w.n. to bring it in 
tune with changing conditions: 

"The Committee are surprised to find that there is no .§Ystem 
of periodic review of delgation of Powers to bring it in 
tune with the changing conditions. In several respects 
powers delegated in the fifties and sixtie's have remained 
unchanged. As promised by the Secre~ary, Ministry of 
Works and Housing there should be a periodic review, say 
once in 5; years, in future having regard to escalation of 
prices and other relevant factors. The Committee would 
suggest that the first exercise of th:s k' nd should start 
forthwith and the powers redelegated realistically and 

meaningfully under intimation to the Committee." 

1.6 In their reply (November, 1983), the Ministry have stated as 
follows:-

"The matter regarding delegation of enhanced powers is re-
viewed by the Ministry of Works and Housing from time 
to time, if felt necessary. On the last .review, enhanced 
powers were delegated to the officers of CPWD to the 
extent of 50 per cent during 1980-JH ani June, 1983. The 
po~rs stated to have remained unchanged are those 
where either the Ministry or ~he D.G. (W) d;d not con-
sider it necessary fol.' en-hancing the powers already dele-
gated to the c.p.w.n. Officers." 

.1.7. From the rl'!ply of the Ministry. it is evident dlat the recom-
mendation of the Committee has not been p'loperlv considered b~ 
them. The Committee had recommended that havine reeard to the 
escalation of pri~ and other relevant factors, it is d~im..le that there 
should be a system of periodical review, II'av after once in 5 years, of 
the delegation of powers. This recommenadtion of the Committee was 
made on the basis of facts brought to dorfr notice thqt "ele~ation of 
powers in certain respects were made _ far b"'* ac 1956 stud a few 
examples tbereof were meoticmed in Paragraph' t.22 of the original 
Report~ In neply, the MfDistry have merelv stated the .. xi~iug posi· 
tioa namely that this matter .... reviewed hy the Mini4ltry "'rom 
time to time, if felt necessary". The Committt'e reiterate the recom· 
"IeJ'dM\on IIDd desire the MlDistry of Works & HousiDg to recoasider 
tM~. 
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Cadre-Review 

(Recommendation SI. No. 5 para 1.39) 
1.8 The Committee had noted with great COnCeI'Il in paragraph 

1.39 of their Report about the delay in Cadre Review of various 
categories of officers and the Central Public Works Depal'tments 
despite the recommendations of the Third Pay Commission made in 
]973, as follows: 

"The Committee are distressed to note that despite the recom-
mendations of the Third Pay Commission (1973) that there 
should be a Cadre Review of all the Departments every 
three years, theCPWD has not completed even a single 
Cadre Review so far. There is 'Stagnation of Engineers at 
all levels and a large number of them are awaiting Pro-
motion having fulfilled the eligibility criteria. This posi-
tion is not conduc~ve to the efficient functioning of the 
Department. It is unfortunate that the Cadre Review has 
not been approached with a sense of urgency that it deser-
ved. The Committee have however been assured that in 
the case of JEs, as high level Committee headed by 
DG (W) has been set up and it is expected to report "is 
a couple of months" and that in the case of Class I posts 
"the process has reached final stag~s and it is expected 
that in the next three months some view will be taken." 
The Committee desire that the CadI',? Review in respect 
of all the categories of technical staff in CPWD should be 

completed and necessary follow up acti(m taken within 
six months. The Committe~ trust· that the ca'rire review 
would help in relieving the stagnation in the Department. 
The Committee suggest that a person should get at least 
three promotions in his career. They would await thp 
outcome." 

f 

1.9 Th~ Ministry in their Action Taken reply (November, 1983) 
hHve stat.ed as under:-

"The cadre review proposals in res~t of the Central Engi-
neering Service Group 'A' and the Central Electrical and 
Mechanical Enlrineerin'! Service Group 'A' are under active 

consideration in this M~nistrv.* It Is expected that the 
cadre revie\\· proposals fOt" bnth th~e Services would be 
finalised in about two or three months time." 

• At th~ time offlldlu,l Veo-ifiClltinn nfth,. draft Acti"n Tllk~n R~rt, d"ted 10-4-84 tile 
Ministry 0' WIl"k. & HO'to/nlt h"v,. I.,formed the Committee about the latest position 
in respect of t1lldre Revif'W ... fnll_:-

"The Cadre Jlf'\11ew ~lIl htlve been fhrw",.{ed by the MiniltrY to the Dr-
partmcnt or Penonne1 " Admini.trative Rd'orms". 
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1.10 As regards JEs (both Civil and Electrical) the recommenda-
tion of the Expert Committee have been considered in consultation 
with the Department of Personnel and Administrative Reforms and 
Ministry of Finance (Department of Expenditure) who have sug-
gested that this issue may be referred to the 4th Pay Commission, 
·as it involves revision of their pay structure, . 

1.11 The Committee do ilIOt!)ee any justification in putting oft 
tbe "~re review" in resp."!ct of junior engineers b,Y referring the issue 
to tbr. 4th Pay Commission. The Committee would. like to Doint out 
that tbe "cadre review" bas little to do with the revision of PaY-St"ale~ 
and conditions of service of the junior engineers whicb are likdy to 
be the primary concern of tile Pay Commission. ~y therefore desire 
'that the Ministry of Works and Housing sbould complete tbe process 
-of cadre review in respect of junior engineers (both Civil and Electri. 
-cal) in consultation with the depart_nt of Personnel and ~ dminis-
trative ReIformsaod tbe Ministry of Finance (Deptt, of Expenditure) 
:as soon as pogIble. 

Targets and Achievements during 1974-75 to 1979-80 

(Recommenclation Sl. No.8, para No, 2.8) 

1.12 The Committee had in paragraph 2.8 of their 50th Report, 
made thf' following observation/recommendation about the absence 
of the system of fixing targets and the physical performance of the 
Central Public Works Department projects without which it was 
very difficult to make a realistic assessment of their performance:-

"The system of fixing targets and the physical pe.rformance of 
the C.P,W.D, leave much to be des\i'ed. The Committee 
note that no physical targets were laid down for the years 
1974-75 and 1975-76 for residential accommodation and for 
the year 1974-75 to 1978-79 for office accommodation, The 
Committee would like to stress that in future the physi~al 
targets should be laid down for each activity of the Depa,rt-
ment and the achievements' as well as the reasons for ~ he 
shortfall should be clearly brought out in the Annual 
Reports of the Ministry," . 

l.t3 III their reply (November, 1983) the Ministry have ~ta~ed 
::IS foUow!l:-

"The system of fixing targets and physical performance in .the 
CPWD can be achieved when Manag~ment Information 
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System (MIS) is fully introduced in the department. At 
pre;;ent it is being implemented only in one zone of 
CPWD. 

One of the specific objectives of the above syslem is "Periodi-
cal review and monitoring of physical and financial pro-
gress of projects against predetermined targets at all 
stages of execution. 

Duril".g" planning as well as during execution of Major pro-
jects, reasons for delay and corr,ective action taken! 
proposed are also reported periodically for attention at 
the top management level for necessary assistance when-
ever required to minimise shortfalls," 

1.14. The Committee feel that fixation of performante targets and 
execution of works according to tb~ time-bound programme should 
be a 110rmal process of working 01 the CPWD and the absence of the 
system cannot be justified on the groWlds tbat Management Informs-· 
tion System has not beea fully introduced in tbe CPWD. 1"'~ Com-
mittee reiterate that the system of fixation of annual targets of per-
fOI'flllllRce,whkh to; at present being observed in CPWD 1m an ad hoc 
and erratic manl\tr, should now on be observed on a regular basis and 
the pe rformante periodically monitored with reference to the targets 
fixed. Further, as already retommended earlier, achiev,-.menls in 
relation to physical targets laid dOWn and the reasons for shortfall. 
if any, should be clearly brought out in tbe Annual Report of tbe 
Mini~ry. 

Delay in According Administrative' Approval and Expenditure 
SlJ/lc1 ion 

(Recommendation SI. No. 13-14 para 3.18, 3.19) 

l.1~i Pointing out inordinate delays in according administrative 
flppro'lals, expenditure and technical sanctions in respect of projects 
included in the Budget estimates of the Ministry of Works & Hous-
ing, the Committee had, in paras 3.18 and 3.19, observed as follows:-

"The Committee note with concern that admittedly in some 
cases just project ideas ore included in the Budget Esti-
mates of the CPWD and the administrativ~ approval, 
expenditure sanction and technical sanction get delayed 
with the result the funds are surrendered at the end of 
the year. The Ministry, however, is not in a position to 
state the percentage of such cases where the projects were 
included in t~ Budget prematurely; nor is the MinistrY 
able to indicate the average time taken to complete all 
the fonnalities in such cases. Further, the Ministry ;s 
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of the view that it will not be practical to fix the time 
limit to ensure prompt completion of the formalities SO 

that the works could start without avoidable delay. The 
Committee are unable to agree with the Ministry. They 
would require the Ministry to undertake a case study of 
at least a few cases and then evolve a time table for the 
various processes in consultation with the Ministry of 
Finance and other administrative Ministries, 

The Committee recommend that a work should be included in 
the budget estimates of the Central Public Works Depart-
ment only after the administrative approval and expen-
diture sanction. This would enable better project plan-
ning and execution of work in accordance therewith." 

1.16 In Action taken reply furnished to the Committee in Novem-
ber 1983, the Ministry of Works & Housing have stated as follows:-

"As already stated in the evidence tendered before the Com-
mittee, the works undertaken by the CPWD fall under 
two categories-Plan Works and Non-Plan Wo.rks. Both 
categories comprise not only works pertaining to the 
Ministry of Works & Housing but also those of other De-
partments of the Central Government whose civil works 
are looked after by the CPWD. 

In the case of Plan Works, the requirements are projected by 
the Administrative Departments concerned to the Planning 
Commission and this Ministry does not come into the 
picture. After the Planning Commission have finalised 
the allocations in consultation with the concerned Depart-
ments, they in-turn communicate to this Ministry the 
works components· of these approved outlays. At this 
stage, we are hardly left with two or three days as the 
budget documents have to be sent according to a strict 
time table. It is, therefore, not possible for this Ministry 
to exercise any pre-budget scrutiny and the allocations 
are included as they are in the budget grants pertaining 
to thi's Mini9try, so as to tally with the figures of plan 
outlays communicated by the Departments to the Ministry 
of Finance. It would., therefore, be seen that there is no 
occasion for this Ministry to check whethe.r administra-
tive sanctions have been issued by the Departments or 
not. In cases where such administrative approvals have 
not been issued at the time of communicating allocations 
~nd in case the sanctions are not issued by the Depart-
ments auring the course of the year for whatever reasons, 
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it follows that the provisions made will lapse to that 
extent. 

It may, however, be added that the building works are only 
one of the component of plan schemes and may not there-
fore be discussed ~ new project ideas, since the Planning 
Commission agrees to aUbcate outlays only in respect of 
schemes ripe for such inclusion. Moreover, the provision 
for building works in the first year is seldom more than 
10 to 15 per cent of this cost. 

So far as the provision on the Non-plan side is concerned, this 
Ministry invites New Works proposals from the Depart-
ments well in advance and these are to be received by 
30th of November in this Ministry. This Ministry exer-
cises adequate pre-budget scrutiny and includes mainly 
those items for which administrative sanctions have been 
issued. However, it may not be possible to impose a 
blanket ban by not including any new proposal for which 
expenditure 'Sanction has not been issued. Token provi-
sion is necessary in some cases such as, proposals for 
purchase of land which are in advanced stage of discussion 
between the Department and the Urban Developmen' 
Authority /Housing Board etc. In such cases, payments 
are often required to be made within Q' month of allotment 
of land so as not to attract heavy penal interest. In the 
absence of even a token provision it will be necessary t. 
seek an advance from the Confing~ncy Fund or a Supple-
mentary Demand even for small proposals attracting 
'New Services'. 

It is, however, submitted that the provisions being made in 
the CPWD grants on account of works for which expen-
diture sanctions have not been issued, are invariably kept 
to the minimum or token levels and form only a very small 
percentage of the total grant. Savings/surrenders from 
the grant at the end of the year are not contributed by 
this factor to any significant extent as they arise mostly 
on account of several contractual on other problems which 
crop up during execution of works." 

1.17 11Ie Coanmittee would rec. tIutt the recOQUllelldadonl coa-
taiDed in Paragraphs 3.18 and 3.19 of the Orl.tnalrReport were based' 
011 file oItservMion of the Committee from the preliminary material ''''''''to them by the M"istry that in a mr,e numb;er of cases 
01 IIborUa& of expenditure ~ die ~et rstimates for 1981-82 
tile NIISOD indicated was "DO ..... receIpt of aclministratin approval and 
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e~~nditure saaction." Th,e Committee are unable to agree witll tlte 
"Ministry of Works and Housing that it is not possible for thelD to 
exercise any pre-budget scrutiny in respect Of plan works after the 
allocations as finalised by the Planning Coounission are intimated to 
tllem and theqefore the allocations are included in the budget of the 
MlbIQry of Works & Housing "as they are". The Committee would 
like the MinistJry to devise pr .. cedures in consultatiOn with the PIan-
aiDg CommJssion to ensure that the projects BlOC included in the budget 
ef the Ministry only when there is a reasonable possibility of the ex-
penditure being incurred during the financiaJ year. 1b.e Committ,ee had 
hi their recommendation also suggested that the Minimy should under-
take a case study of at least a few cases and then evolve a tune table 
for various processes such as grant of expencUture sanction. admillis-
tralive approval, teclmical sanction etc., in consoltation with the Min-
istry of Fi·na.nce and other administrative ministries. The reply of the " 
Ministry is silent on this point. TIle Committee therefore reiterate 
tb.'! recommendation contained in Paragraphs 3.18 and 3.19 of their 
Original Report. 

Award oj Works to Enlisted Contractors 

.. (Recommendation SI. No. 18, para No. 3.37) 
1.18 Pointing out the defects in the existing system to ensure 

award of wo.rks to only approved contractors, the Committee had, i_ 
pa.ragraph 3.37 of their Original Report, recommended as follows:-

"Apart from the contractors approved and enlisted by the 
CPWD, th~ contractors who are registered with the P&T, 
State PWDs, Railways, MES etc. are also eligible to take 
up works in the CPWD. The CPWD or the Ministry is 
however not maintaining an up-to-date list of contractors 
legistered ,\lith organisations other than CPWD and worltS 
are award('d to such contractors on the basis of registra-
tion papers shown at the time of submitting tenders and 
it is left to the office.r issuing the tenders to ensure that 
their registration is current. This does not appear to be 
a fool-proof system of ensuring that only approved and 
enlisted contractors are awarded work in the CPWD. 
The Committee would like the Mini'stry of Works & Hous-
in'g and the CPWD to review the existing procedures so 
as to l~ave no scope for any malpractice." 

1.19 In their action taken reply (Nov. 1983) the Ministry of 
Works and Housing have stated as follows:-

"It would he difficult to maintain a list/register of contractor!!' 
enlisted with departments otrer than CPWD. at all~e 
formations. However, para 7 of section 18 of CPWD 
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Manual, Vol. n provides that whenever a tended is issued 
tOIa contractor listed with another DeParbnertt a reference 
shOUld, simultaneously be ma(ie to that, ~partment for 
ascertaining fechn.ical capability and financial resources of 
the contractors and this information should ~ available 
with the tender accepting au~hority whiltt taking a deci-
sion· This provision of the rules takes adeql1ate care to 
avoid any scope of malpractice. A uniform procedure in 
this regard has also been formulated and circulated to 
Depart~ntal offi<:e.rs vide circul:a,r No. CE/CON /692 
dated 24-4-79." 

l.lD. The Conmdttee ~I tIIat II should liot he dHfkult for the 
·'CPWD to ........ in an up-to-date 11* of coatractors reptered with 
~ • weD as with orpniIadoas odIer ...... CPWD by milking use 
of data processing machiaes aJld computors. Tbe Co~ dJere-
fore reiterate the reooDUiltiDdafiOD . 
• 4 rbitratlion 

(ltecommendatiOn $. No. 23 para No. 3.63) 
1.21 Regarding settlement of disputes between the contractor and 

the C.P.W.D., the Committee in para 3.63 had recommended jn their 
Report that:-

"The Coml;llittee find merit in the argument advanced before 
them that a contractor whose dispute was being referred 
for arbltration should also have a say in the ,appointment 
of the arbitrator. Despite the views of the Ministry that 
the system is "found to be functioning very satisfactorily" 
the Co:rnrnittee desire that the question should be examine 
ed in consultation with the Ministry of Law. The desir-
ab.ility of associating judicial office:rs with arbitration of 
major 'disputesmay alsO b~ examined in this connection." 

1.22 '1;'he Mini~try in their Action Taken reply (November. 1983) 
have stated as follows:-

"The recommendation of the Estimates Committee has been 
examined in detail in consultaflon with the Ministry of 
Law, Justke and Company Affairs. 

It is found that the, present system of appOintment of arbitra-
tors is fun('tioning satisfactorily. Tbe appointment of 
regular arbitrator from a panel of 3 arbitrators drawn up 
by this Ministry has ensured speedy disposal and de~lop. 
ment of expertise. 'rhe award aJ')nounced by arbitrator 
is challengable in a court of law, and so far therf\! has been 
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ilardly any occalion that the court. of law have had to. 
comment about the inadequacy of the system. 

Accepting an arbitrator on the basis of the recommendations 
of contractors would not ensure any mOM impartiality 
than is displayed at present. Nor would it be right to say 
that it would ensure that awards are given faster. Ap-
pointment of regular Government servant ensures a quick 
disposal since he is expected to devote his regular working 
hours to arbitration work. An outside arbitrator may not 
be able to devote the Bame amount of time. Further more, 
when a Government 8ervant acts as an arbitrator he 
would be acting in accordance with the law and exercis-
ing his own judicial discretion while giving awards. The 
existing system, the,refore, does not call for any change. tt--

1.13. 1be Coinmittee do not sh8re the flew of the Ministry that 
"the present system of appointment Of Arbitrators b quite satis-
factory". 1be very fact that the coRtractors have represented to tbe 
Committ,ee against the presellt system shows that it does Dot C81TJ 
favour with tbem, it seems to the Committee only fair that the Ar-
bitration system ~hould be such as to instill a sense of confidence in 
both the parties to the dIsput,e. 

Quality of Cement 

(RecommendatioD SI. No. 27 para 4.38) 

1.24 Nothing with great concern that Ordinary Portland Cement 
was not available to the general public adequately, as the cement 
factories were concentrating on the production of Pozzolana Port-
land cement, the Committee had, in paragraph, 4.38 of their Original 
Report, recommended as follows:-

-'At present the Industrial Licences iSSued to the Cement fac-
tQries do not indicate the kind of cement that the factory 
is licensed to manufacWM, with the result that the fac-
tories are concentra.ting on manufacturing Pozzolana 
Portland Cement the production cost of which is much 
less than that of the Ordinary Portland CeMent or other 
superior varieties, because of larger proportion of cheaper 
ingredients used in the manufacturing process. With an 
insignificant price differential the profit margin on the 
pozzolana cement is indeed huge. The position, therefore, 
is that the Ordinary Portland Cement is scarcely avail-
able to the general public. The Committee would like the' 

• Ministry of Industry to review the Industrial Licences 
issued to the cement factories and endorse on them the' 
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quantities of di1ferent kinda of cement each factory iI 
authorised to manufacture. In making thia ~t, 
it should be ensured that a aubatantial quantity of cement 
to lbe manufactured should be the ordinary portland 
cement." 

1.25. In their actlon taken note (November, 1983) the MiD1Itr7 
have atated as follow.:-

"Industrial licences for manufacture of cement are illued in 
terms of the provisions of Industriea (Development & 
Regulation) Act, 1951 and the R8ptration and Licensing 
af Industrial Undertaking Rules, 1952. The item for 
which entrepreneurs are granted IL in this regard is for 
'Portland Cement' which figures at S. No. 35 <I) at the 
First Schedule of the I (D&R) Act, 1951 referred to above. 
This expression namely Portland cement in the IL en~ 
the Cement producers to manufacture any variety of 
Portland Cement within the statutory proviaions referNd 
to above. The three popular varieties of cement which 
are produced under this authorisation are Ordinary Pon-
land Cement (OPe), Portland Slag Cement (PSC) and 
Portland Pozzolana (PPC) . 

The directions of the Estimates Committee to review the n. 
issued to the cement factories with a view to endorsing 
on them the quantities of different kinds of cement which 
the factory is authorised to manufacture was examined 
with reference to the legal provisions contained in the 
I (D&R) Act referred to above. Section 12 (2) and the 
provision thereunder of the said act stipulated that the 
Central Government cannot vary or amend any industrial 
licence unilaterally if the undertaking concerned has 
taken effective steps in accordance with the licence iasUed 
in favour of them. This implies that if an amendment is 
to be made, it has to be with the concurrence of the 
licensee. In view of this legal constraint, it is difflcult to 
unilaterally amend the industrial licence issued in favour 
of the parties who have already taken effective steps to 
establish the cement plant Or those who have already 
commenced commercial production. However a proposal 
to amend the I (D&R) Act, 1951 is under consideration in 
this Ministry. In the proposal for amendment it is pro-
posed to provide that the Government may call for the IL 
and impose appropriate condition etc. on the same. Thia 
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would however, be done .~tter .givlDg ~ opportunity to 
the affectAuiparly to .ta~ ita ~. 

In this connection it may be $tated that. there are certain 
deftnite advantages to the country in encouraging manu-
facture of PPC as also PSC in as much as it augments 
availability of cement in the country anQ utilise the waste 
products such as fly ash and slag which would otherwise 
pose environmental problems. There has also been energy 
conservation to a certain extent in manufacture of PPC 
in as much as it consumes less power as compared to other 
two varieties of cement namely OPC and PSC. It is also 
pointed out that in regard to production of ope and other 
varieties of cement there are specific Indian Standards • which prescribe certain physical and chemical specifica-
tionfor the manufMture of different varieties of cement. 
If these specifications are scrupulously maintained, there 
could be no danger to the structures built with these 
varieties of cement. The, danger, however, lies in the 
cement not being manufactured according to these speci-
fications. To prevent the malpractice of manufacturing 
SUb-standard cement, Cement Quality Control Order, 1962 
was amended on 3-6-1983 whereby lSI Certification hal 
been made compulsory in respect of cement industry. 

However, a number of Central Government Deptts. as well 
as State Govts. have been requesting that they have not 
been in a position to obtain adequate supplies of OPC. 
This request was considered by the Government and it 
was decided that cement manufacturel"S should make 
available 30 pel' cent of the quantity of their levy com-
mitment in OPC. Instructions were accordingly issued 
in June, 1982 by the Cement Controller to all the cement 
producers. " 

1:.26. Ministry of Industry hav,e admitted tlaat a number of CeatraJ 
Goveimnent Departmenlts as weD _ State Govemm.ents have been 
poiadng ~t tbat they have not ~n .. a position to obtaiD adequate 
s'upp)y of OPe .. pursuance whereof Gove~~nt have decided 
dlat cement manufactur.ers should ma~e avaiblble 30 per ceot 
01 the quautity of their levy commitment in OPC. Nothing hI!" how· 
ever been done to augment the supplies Of OPe to th~ genel'31 public. 
In view of the consumers' preference f,r OPe as aRain.,. PPC and 
also of ll1e fact that OPe is scarcely av~ble 21 tt,.~ ...... rket because 
of d~Hberate diversion by the cement fact.ori,es of tlleirproductfon 
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eapkity to prodoctloD of PPC, the CoiIDDtttee wcmld _ the Minis. 
try of meld.,' to c1eVl.\t! ways and' means to 'eilhUce the' availabDity 
Gf' OPe fa die III8I'bt lor COIIIUJIIPtion by the geural puhIic. 

Qenification of Cement by the lSI 

(Recommendation S1. No. 30 para '4 .. 41) 

1.27. The Committee had gone into the complaints made to ii, 
about the misuse of lSI certi1ication mark on the eernent' bags avail-
able in the market and vide para 4.41 in their report, recommended 
ls tollows:-

"Cornplaint!l have been made to the Committee about cement 
bearing th~ lSI certification mark having been found to 
be of sub-standard mark so that the faith of the general 
public in the certification purpose of checldng whether 
any article or process in relation to which the standard 
mark has been used confonns to the Indian Standard or 
whether the standard mark has been improperly used. 
It, however, appears that the sysi.eD;l. is not working well. 
The Cq~ttee recommends ~t the lSI should '6tteDI-
then its inspection maclrinery and be ~re energetic :in 
deaJing with infringements of the conditions for the use 
of the lSI certification marks, so that the faith of the 
gener-al public in the certification mark of the lSI iJ not 
eroded." , 

1.28 The Ministry in their action taken reply (November 1988) 
have .~ated as under:-

f'It is nolet'Jthat complafrib had been made to the conunittee 
• ," "f , 

about cement bearing lSI Certfftcation Mark haviJ1~ been 
found to be 8\1b-standard However, no speclflc complaint 
had been xnade to lSI in this regard fOr iftvesttgation. 
lSI ha4·a detailed:proc:edure for iBves~_ of«Jlllp~ 
of sub-standard material ,hetriag lSI·raadI, A note GIl 

, procedure for dealing with complaints i. attached at 
Annexure I. 

Under cement (Quality Control Order, 1982, prevalent till 
30 June, 1983, cement was required to conform to Indian 
Standards. The ISI Certiftcation Mark bas been made 
obUgatory m~ Cement <Quality Cantol) Amendment 
Order 1983 dated 3 June, 1983. A copy of the circular 
iSlued in thi. regard is at Annexure II. A. on 31ft Octo-
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ber 1983 ISI has granted 143 Ucences for different varle-, , 
ties of cement to 82 cement manufacturfng UDltl. 

A few complaints have been received after the introduct1<m. 
of CompulsQry lSI Certification Marks Scheme and these 
are being investigated to establish and genuineness of the 
complaint with regard te lSI marked cement for necessary 
investigation as per the procedure. 

Regarding recommendation of the Committee that lSI should 
strengthen its inspection machinery and the more ener-
getic in dealing with infringements of the conditions for 
the use of lSI Certification Mark, it may be mentioned 
here that it is necessary to have additional powers for lSI 
inE-peetors for conducting raids Wlder poliice protection 
and seize such goods. Presently the 1n.spectorsare not 
in a position to deal with the situation effectively. As 
soon as the power is given to the Institution, it would be 
possible for the In~pectors to deal with such infringe-
ments." 

1.29. The Committee would like steps to be tak,en speedily for 
tile lSI 1Dspect0rs being invested with additional powers for conduct-
iog raids UDder police protection and seia sub-standard goods. 

Implementation of recommen~tions 
1.30. The Committee would Hk,e to emphasise that they attach 

the greateIt importance to the implementation of tlte recommenda-
iollS accepted by Government. They would, therefor,e, urge that 
GoTerlUJl.eDt should keep a close watch so as to ensure expeditiolLfO 
lmpleaaentatioll of the recommendations accepted by them. In case 
where It is not possible to implement the l'eCOIIUIIftldatioos in letter 
... spirit for any reason, the matter should be reported to fhte Com-
JDittee In time with reIIIIODS for ao .... lmplementatlon. 

1.31. '}be Committee a&o ~ that final replies in respect of 
the reoeIIIIIIeIMIa coaatIDed in Chapter V of this report DUly Iw 
2umilhed to die COIIIIIIIttee e~oasJy. 



CHAPTER n 
RECOMMENDATIONS/OBSERVATIONS THAT HAVE BEEN 

ACCEPTED BY GOVERNMENT 

Recommendation (SI. No. 2 para No. 1.21) 
'l'he Committee note that the Central Works Advisory Board is 

required to communicate its decision in ten days time from the date 
it receives the teader papers. The Committee would like the Minis-
try to ensure that the Advisory Board obselVes the prescribed time 
limt in actual practice so that there is no cause f.or complaint of 
delay in the award of work. The performance of the Board in this 
regard should be monitored for .review by the Secretary, Ministry 
of Works and Housing periodically. 

Reply of Govemment 
The recommendation has been noted. The Management Com. 

mittee of the C.P.W.D. under the Chairmanship of Secretary, Min18-
try of Works and Housing will review the performance of the Cen-
tral Works Board periodically. . 

[Ministry of W&H O.M. No. 15011 11 I 82-W3, dated Nov. 25, 19831 

RecommeDdation (SI. No. 4 para No. 1.31) 
The Committee feel, that the consultancy services wing of the 

CPWD set up recently in 1977 has a vast potential to develop. The 
CPWD has the expertise in building and road construction and it 
would handle planning, designing and construction of towmhips 
and office I factory buildings for Public Undertaldngs and other auto-
nomous bodies controlled and/~ financed by Government. It could 
even be made obligatory for them to entrugt the work to the CPWD. 
The Committee therefore desire that thit question should be examin-
ed by the Ministry of FinanCe and BPE in conSUltation wrth the 
Ministry of Works and Housing. Is the meantime Ithe Consultaney 
Service Wing of the CPWD should be gradually strengthened and 
expanded. Tre competence and capacity of the Consultancy Wing 
of the CPWD to undertake works for public undertakings and other 
autonomous bodies should be auitably publicised widely. The wing 
ShOll1d at least be able to break even. which ahould. be ensured by 
keeping proforma commercial account. of tts transactions in consul-
tation with the Comptroller and Auditor General of India. 

15 --r 
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Reply of Governmeat 

This Ministry is in agreement with the views of the Estimates. 
Committee tha.t the projects for plJl.rUling and construction of town-
ships and office/factory buildings f~ Public Undertakings and other 
autonomous bodies financec;l by Government should be entrusted to 
CPWD. The Bureau' of ~Public EnterpriseS have already issued a 
circular No. 156-ADV (C) ICIE-30168, dated 22-1-68 advising all the 
Ministries & Deptts. of th: Government of India cat~~orically that 
all Public Sector UndertaklIlgs should entrust their ciVil construction 
works to CPwD. 

2. In so far as t~e .p~b1icts~g the activities of the Consultancy 
Win~ of CPWD is ,concerned, this Ministry is examining delegating 
full' powers to DG (W) J CPWD for publicising th~ activities of the 
Consultancy Wing through advertising in Press I Publications, 
arrangement of Seminars, sytnposiums etc. 

[Ministry of W&H O.M. No. 15011 11 1 82-W3, dated Nov. 25, 1983] 
. Recommendation (SI. No. 6 para 1.46) 

The F-n¢neers of the CPWD have not been confirmed in higher 
posts for '" ;.ol'lg time which in some cases has. b~~ mor~ than 20 
yearL '!'"'ne Ministry has, however, explained that the main reason 
tor nOll-confirmation was the disputes regarding seniority inter se of 
engineers of various categories which have remained under adjudi-
cation by Courts for SUbstantial period of time. The Committee 
hope that ,the Ministry would take immediate steps for confirming 
eligiple office.rs of _ those categories in respect of which Courta 
have given final decisions. In regard to categories in respect of 
which cases are still pending in Courts, the Committee would like 
the Ministry to iron out the differenc~s and settle the matter out of 
Courts in thein'terest of. expeditious confirmation of otncers. The 
Committee also desire that the recruitment and condition of service 
rule wherever ~nding should he· notified and the seniority list. 
finalised without delay. 

I Reply of· Go"ermnent 
The confirmation in tbegrade of Assistant Engineers had been 

held up for· a considerably long' time dtieto Court cases involving 
dispute in swortty. RulesW!gulattng tbe "8eniority of A~sistant 
Engineers haVe 'sii\Ce been· notttedand tlie ~ation of seniority 
list of Assistant EDglnee!'SOll tlie'buis of the Rules· notified recently 
has also' been , tabn up .!endcOMMable progresS achieved. It is 
exPected that confirmation ift the grade of Assiltant Engineen will 
be taken up shortly and flnallsea. 

The seniority of Executive EngIneers is under dispute through a 
petlthmlll the Supreme Court and !this CQBe has not yet been finally 
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li\etije~ T~er.e~. nQ d.y _the cases of conlrmation in the grades 
of Superin~~g E.eer and abow. 

[l/Iiniatry of Works & Housing -a.M. No. 1501111182--W.3 
dt. 9-12--831 

.. Re«:olDlll!flldatioli Serial No.7' para No. 1.59) 
The training facilities available in the CPWD do not seem to be 

adequate. At present, though the need for induction training to the 
newly recrui'ted Junior Engineers is recognised, no such training is 
imparted. A foundational trahiing course introduced recently covers 
about 300 Junior Engineers against 600 recruited every year. Thus 
there is huge bac,klog to be covered. Further the Deputy Architects 
who are directly recrwted through the UPSC do not receive any in-
duction training. The Committee desi,re that the training facilities 
and. programmes should be critically reviewed and in the light of 
the need suitpbly augmented and reoriented. The backlog of train-
ing of EngineeringlArch~tectural personn~ should be covered by 
suitable crash programme. In this connection, the Comlnittee would 
also recommend !that a well equipped training Institution for the 
CPWD should be set up at a suitable place as early as possible and 
adequate funds for this purpose should be allocated at least in the 
Seventh Five Year Plan. 

AetioD 'Dlkee Note 
The foundational training (which is the same as induction train-

ing) is being imparted to Juniar Engineers of CPWD from 1973. 
Serious efforts are being made to cover all the newly recruited 
Junior Engineers within 8 period of two years after joining. Deputy 
Architects recruited through UPSC are imparted training along with 
Group 'A' officers of Electrical & Civil Wings. 

Setting up of Training Institute in CPWD was approved by the 
Planning Commission on 4th October, 1980 on the clear understand-
ing that it will be located outside Delhi. rn~ensive et!orts are being 
made to find suitable accommodation in the areas adjacent to Delhi 
(like Gaziaba~d' and Faridabad) to house the Trainig Institute. A fun 
fledged' pr6posal for an 'adequate' training facility wID be tncorpo-
rate(i i'n the 7th 'Five Year Plan of this Ministry. 

[Ministry of Wo~ks & Housing O.M. No. 1501111182-W.3 
dt. 9-12-8.1] 

~OIaIMIIdatteD (81. Ne-. 9 pant No. 1.9) 
The physical achtevementsboth in respect of hoUlel and ofBee. 

accommodation have almost consistently fallen considerably below 
t8r~s during the 'period 1976-82 ed t9'79--8Q I'el!JPecttvely, the 
ta~~ ind achievements being 2'7,979 Nos., and 16,187 Nos. for 
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houses and 1,30,000 Sq. M. and 1,01,766 Sq. M. for office accommoda-
tion. The Committee desire that the Ministry of Works aDd Hous-
ing should examine the inadequacies of the CPWD in - regard to 
achieving the targets and take suitaBle measurea so tha~ in future 
such significant shortfalla may not occur. 

Reply of Govenuneat 
The physical targets for each year are prepared in relation to the 

annual plan outlay for the 'general pool' residential and ofIlce 
--accommodation. The reasons for non-achievement of physical targeta 
-are mainly all under:--'" (i) There are shortages of essential building materials like 

cement and steel, normally supplied by 'the concerned 
departments. In order to over-come this, powers have 
now been delegated to Chief Engineers of CPWD to meet 
the shortages by procuring these materials from the open 
market. Shortages of other building materials also eccur 
from time to time. Although it· is the responsibility of 
the contractors to arrange for these materials, their short-
ages in the open market adversely affect progress of the 
work. 

(ii) In many cases, procurement of materials and machineries 
have to be arranged through DGS&D for items like 
lifts, sub-station equipment, etc., which normally takes 
time. 

(iii) Rapid inflation in the cost of construction is also responsi-
ble for delay. Contractors find that rise in prices of build-
ing materials from the rates envisaged in the contract 
make them a non-profitable proposition while works are 
in progress. The works are, therefore, sometimes aban-
doned. The introduction of the new escalation clause in 
contracts is expected to over...come this difficulty to at least 
a certain extent. 

(iv) Even when the buildings are fully constructed by the 
CPWD they cannot be put to use because of the non-
availability of services like water &: electricity, which are 
to be provided by the local bodies. They cannot, there-
fore, be treated as completed. 

In the recent past, there have been undue delay in the aehieve-
ment of physical targets by CPWD. The targets f?r th~ 6th Plan 
~both Tn respect of residential and office accommodation wlll be sub-
stantially achieved. 

[Ministry of Works &: Housing O.M. No. 15011 I 1 I 82-W.3 
dt. 9--12-83] 
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Rec:omJDead._ (SL No. 10,- ..... No. %.10) 
The Committee note that for the 8th Plan period (lQ8O..-85o) 

the total financial outlay for the Geaeral Peol Worka (rOlideDtial 
accommodation) is Ra. 112.70 crores while the physical! ta.rget wu 
to construct 26615 quarter, during the Plan period. As against ~ 
financial and physical targets the actual achievement during the 
first two years of the Plan period iI an expenditure of R& 46.11 
erores and 8846 houses actually constructed. The reasons for slow 
progress in construction is stated to have been due to non-avall-
.ability of essential building materials like cement and bricks and 
steep escalation of prices compelling the contractor to abandon 
work The Committee have, however, been assured by the repre-
sentative of the Ministry that the CPWD expects 10 complete the 
plan targets, though the overall cost of construction would be abou.t 
15 per cent more. The Committee would ,like the Ministry of 
Works and Housing to make concerted efforts to remove the im-
pedimenta coming in the way of orderly progress of work and see 
that the targets of construction laid down for the 6th Five Year 
Plan period are achieved with minimum cost over-runs. 

Reply of Gov.emmeat 
Targets for Sixth Five Year Plan are expected to be achieved 

with minimum cost over-runs. 

, 

[MinistrY, of W & H O.M. No. 15011/l/82-W3. 
• dated. November 20, 1983] 

ReeommendadoD (SI. No. 11, Para No. 3.S) 

The Committee were informed by the Secretary, Works and 
Housing in evidence that an upward revision of work-load norma 
for Civil and Electrical Divisions of the CPWD fixed. in 1978 is 
'actively under consideration and in the near future a decision will 
be taken'. The Committee also leam that the CPWD rave repre-
sented to the Ministry of Works and Housing that 'the work-load 
DOnna 'should not be increased. without a proper work study 'by an 
Expert Body like Indian Institute of Public Administration or 
National Productivity Councll inatead of the Staft Inspection Unit 
of the Ministry of Finance. The Committee desire that the ques-
tion of work load norms fod the Divisions of the CPWD should be 
got examined early for suitable upward revision. The Committee 
further recommended that in futunt an exercise of thJa kind should 
be undertaken at ftve-yearly intervals as in the case of delegation 
.of financial powers. 
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A Committee has been set up under the . Chairmansbip of 

Additional Secretary (Administrative Reforms) by the Adminia-
trative Refo~ Win8 with the' assistance ofoftlc,era of the CPWD 
'hd the Ministry of Works and HODsing to examIne the work-load 
norms for theCtvil and Electrical Divi1ions of the CPWD. The 
iecornmendations of the Committee to reyise work-load norma at 
ftw-yearly intervals have beeh accepted. 

fMinistty of W " H O.M. No. 15011/1/82-W3, 
dated December 9, 1983] 

RecoDUD,ead~tioa ($. N~. 12, Para No. 3.9) 
The Committee find from the details of projecta cOiting more 

than Rs. 2 crores fUrbished to the Commi~ by the Ministry of 
Works and Housing that in the cue of almost all such projects 
there were time overruns ranging from 1 year to 7. years, involving 
also cost overruns to the extent of, in certain cases, nearly 300 per 
cent of the original estimates. The main reason adduced for the 
delay in the execution of works is the rise in the cost of material 
and labour at a phenomenal rate. The Committee hope that with 
the steps taken by the Mini'Stry of W:orks and Housing such as 
introduction of level jumping in the matter of processing of tenders, 
proposal for revision of price escalation clause in the contract and 
empowering the CPWD oftlcen to accept tenders without waiting 
for revised sanction from the Client Department, would facilitate 
speedy progress of works and their completion according to time 
targets. They would howeveremphasiEfe the need for constant 
monitoring of atleast major works and taking prompt remedial 
action to ensure timely (!ompletion of works Without· unjustified 
escalation of cost. This review !hould be at the level ofSeeretary, 
Ministry of Works and Housing. 

Reply of Go-mmneat 
It bas since been dect~ to introduce EMIS lnaU the Zone. of" 

CPWO·. Therefore; on itS lmplementatJon, the destr.!d effect of the 
Comwltttee"s reccrinmendations is· e~ed . to be achieVed in due 
001l.rse Of. tline. 

[Ministry; of W &: H 0.,1'4. No. lpoll/l/82-W3, 
dated November 25, 19831' 

R~ (81. fIIf •• "f Para Ne. 3 . ., 
The Committee are unable to appreciate the 1'eqQfts indicated 

for rush of expenditure "In works during the last few months of .the--



21 

flnanc~al Y~<Iilf. Tll~y WQ\1ld like the Wnistx:y of W QI'D and Housi~ 
and the CPWD to. iive a seriQ~s thoqiht to' this problem and devise 
ways and m.eans for ~ even spread of the expenditure thro~ho~t 
the firiancial ~8r. This would make for better expendtture CQl'ltrol 

Reply of GoveruJQent 

Absolute everu:1ess in spreading of, expenditure throughout the 
year may bediftieultto achieve due to several factors. For in-
stance, theM is scarcity of labour during the first quarter of the 
year due to harvesting season. Monsoon also creates impediment 
in the progress 'of work during the second quarter of the financial 
year. Maintenance works aTe also mostly taken up after the 
mon'SOon. The main working season starts fr-om September and 

. ends with the end of the financial year. 
Again, according to the PWD system of accounting, depa.rtmentaJ. 

charges ranging between 10 per cent and 17.25 per cent (average 
12 per cent) are to be adjusted at the end of the financial year. 
Similarly, stores transactions booked in March are of two months 
i.e. stodes issued during February and March. This is generally 5-
per cent over and above the proportionate expenditure. Even if 
the progress of works and expenditure are absolutely evenly 
spread out dUring the whole year, the expenditure boqked in the 
last quarter would be 12 plus 5 eq.ual to 17 per cent plus 1/4th of 
'83 per cent or 37.75 per cent. It is thus obvious that the booking of 
expendi ture cannot be spread over evenly during tre financial year 
under the existing accounting procedure. 

Nevertheless, in spite of all such constraintS, we have instructed 
our officers to keep a close watch on the expen.diture every month 
and to keep the monthly expenditure uniform as far as possible 
throughout the financial year. One of the means to achieve this, 
i;s to procure materials/stock required for the work well in advance 
in the first or second quarkar of the financial year. 

[Ministry of W & H O.M. No. 15(}1l/1/82.W3 , 
dated November 25, 1983] 

R.tcommendation (SI. No. 16, Para 3.25) 

As there has been a steep escalation in the cost of building 
materials and labuor, there is an urgent need for revision of the 
norms of expenditure for repairs and maintenance of Central Gov-
ernment buildUlgs laid down in 1978. TIle Committee agree that 
the expenditure should be related to the Plinth !rea rather than 
to the cost of construction. The Committee hope that the Ministry 
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will take e~nditu.re decisions on the recommendations of the' 
Cotnmittee appointing to go into this question 88 well as staff no~ 
The Committee further desire that there should be a review of the 
norms as ftequently as waITanted. 

Reply of Govemment 

The recommendatiolll of the Committee appointed to consi4er 
inter-aZia norms of expenditure for repairs and maintenance have 
lince been examined by the Government and orders fixing the 
Plinth area rates in respect of Civil and Electrical maintenance 
worlm have been issued by the Government. 

[Ministry of W&H O.M. No. 1501111182-W3 
dated December 9, 1983} 

RecollUllfDdatiOD (SL No. 17, Para No. 3.29) 

How that the process of revision of Schedule of Rates has been 
computerised, the Committee hope. that, as assured to them by the 
Director-General (Works) the Scheduled of Rates would be reviewed 
and updated on arulUal basis. 

Reply of Govemmeat 
The Delhi Schedule of Rates 1981 is currently in use in th~ De-

partment. This was printed and Published in Oct. 1982. Action has 
already been initiated to collect the rates of various materials, labour 
etc., valid for 1983, so that the revised schedule of rates for the cur-
rent year can be published. 

2. The Schedule of rates for Civil Works for places like Bombay, 
Ahmedabad &. Calcutta, are on 1981 rates and action to collect the 
present market rates is being initiated by the .concerned CEs for 
updating the Schedule. 

3. The Schedule of rat~ for Elect. Works (Part I internal) 1980 
was brought into effect on 5-2-80 an'd schedule of Rates for Elect, 
(Part II external) was issued on 15-6-81. The matter of computeris-
ing the schedule calculations for internal Elect works is in progress. 
This is likely to be completed in the next 'two months, after which, 
a programme for schedule of Rates for external Elect. works will 
be taken up. 

(Ministry of W&H O.M. No. 1501111182-W3, dated Nov. 25, 1983) 

Recommendation (St. No. 19, Para No. 3.40) 
It 

'The complaint of non-availability of complete tender documents' 
to the contractors in 90 per cent cases is a serious matter. Though 
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~ representative of the Ministry denied that, the Commtttee would 
like the Ministry aDd the Central Public Works Department to isSUe' 
strict instrucUons to their subordinates agencies that the tender 
documents sold to the contractors should be complete In all respect 
and any complaint received in this regard from the contractor should 
be investigated properly by senior officers and action taken against 
these responsible tor the lapse. 

Reply of GommneDt 
The instructions in this regard exists in the Departmental Man-

nual and have been reiterated .to the Chief Engineers. Instructions 
have also been issued directing the Chief Engineers that complaints 
received should be Investigated and action thereon completed within 
a period of 15 days of its :receipts (copy enclosed). 

[Ministry of Works &: Housing, O.M. No. 15011 I 1 I 82-W3, 
dated 8-12-83] 

Directorate General of Works 
Central Public Works Department 

" --.. ~ 
No. CEICONI775 Datedr New Delhi, the 7-12-85 

CIRCULAR I 

SUB: Issuing of complete tender documents to the contractors-
Instructions of completion in regard thereof. 

A copy of the recommendation in Para 3.40 of the 50th Report 
of the Estimates Committee (7th Lok Sabha) for the yea,r 1982 
alongwith the reply of the Ministry is enclosed which is explanatory. 
Very clear imtructions exist in Para 3, ~ction 17 of the CPWD 
Mannual indicating the list of documents which must comprise of 
the tenders before these are sold to contractors, and <these were again 
reiterated in Circular No. CEICON\38'7 dated 17-1-65· Para 9 Section 
17 requires that these forms issued to the contractors whether prin-
ted or otherwise, must be clear, legible and unambigous. Para 1 
Section 19 makes it obligatory that the tender forms should be kept 
ready and be available for sale as soon as an application in writing 
is made by a contractor for its issue. Instructions nlready exist for 
preparation of complete tender documents and their sale to the con-
tractors, nevertheless, it 'has come to notice that these instructions 
are not being rigidly followed. The Ministry of Works & Housing 
have desired that these instructions may be reiterated to the Chief 
Engineers for i8'Suing strict· instructions to the subordinate offi.cers to 
ensure that these and the general instructions contained in Sectioss 
17 and 19 of the CPWD Mannual are strictly observed by all the 
Executive Engineers. The Estimates Committee has also desired 
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w~ere there ~ a. complaint about il).Complete tender· docilmerits ill-
cluding non-ava.t.W»iUty of the documents itt 1ii!be, tbis ·tnust' be 
investigated by,_,the senior officew aild actiol'l taken against those 
responsible for the lapses. 

The Chief Efngineers, may, :therefare, issue instructions' that aU 
complaints received by the E.E. or by theS.E. muSt· tbeforwarded 
to the Chief Engineer by name who will decide the issue and also 
examine the need for departrhental action against the defaulting 
officers and inve5tigation 81 well as aetton thereon must be comple-
ted by them within 15 days of the receipt 01. thecompiatnt. A copy 
of the instructions i.8~ may kindly· be Hnt to this Directorate 
for record. 

(Issued from file No. 1212.l8()...A,&C (DGW) 

'To 

All C.Es (byname) including eE, AP 

Sd/-
(T. NARASIMHAN) 
F.O. to D.G. (Works) 

Recommendation (81. No. 21, Para No. 3.54) 

As noted earlier in this ~port one of the main reasons for the 
. slow progress of contractor works .is the escalation of prices compel-
ling' the contractors to abondon the works. The Co~ttee ~der. 
stand that proposal for modifying Clause 10(c) of the Standard 
Contract Form to provide for. comP'!nsating the contractors for In-
crease is rates of materials and labour during the concurrency of 
the contract, is awaiting approval of the Ministry of Finance. The 
Committee urge an early decision in the matter in the interest of 
Slllooth execution of works. 

Reply of Govemmeat 

This Ministry have since issued inatru.ctions incorpGrating a new 
. Clause 10-CC in the Standard Contract Form allowing increase in 
rates of materials and labour during the contract (copy enclosed). 

[Ministry of W&H O.M. No. 15011111B2-W.3 dated Nov. 25, 19831 
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MINISTRY OF WORKS AND HOUSING 
NIRMAN AND AWAS MANTRALAYA 

(WORKS DIVISION) 

'. " it 

New Delhi, dated the 9th May, 1983. 

STANDING ORDER NO. 256 

A new clause (10-CC) as under may be incorporated below exist-
1ng clause 10 (C) of the forms PWD 7 & 8 of the Book of Forms First 
Edition (first reprint) referred to in para 16 of the CPWD Code, 
.introduced vide standing Orders No. 103 and 104: - ' 

"Clause 10(CC)-U Ithe prices of materials (not being mate-
rials supplied or services rendered at fuced prices by the 
department in accordance with clauses 10 and 34 hereof) 
and/or wages of labour required for execution of the work 
increase, the contractor shall be comp4m~ated for such 
increase as per provision detailed below and the amount 
of the contract shall accordingly be varied, subject to the 
condition 'that such compensation for escalation in price. 
shall be available only fo.r the work done during the stipu-. 
lated period of the contract including 'Such period for which 
the contraot is validly extended under the provisions of 
clause '5 of the contract without any action under clause 
2 and also subject to the condition that no such compen-
sation shall be payable for a work for which the Stipula-
ted period of completion is 6 months or less· Such com-
pensation for escalation in the prices of materials and 
labour when due, shall be worked out based on the follow-
ing provisions:-

(1) The base date fOr working out such escalation shall be 
the last dalte on which tenders were stipulated to be 
received. 

(2) The cost of work on which escalation will be payable 
shall be reckoned as 35 per cent of the cost of work as 
per the bills, running or final, and from this amount the 
value of materials supplied under clause 10 of this con-
trac:t or services rendered at fixed charges as per clause 
34 of this contract, and proposed to be recovered in the 
particular bill, shall· be deducted before the amount of 
compensation for escalation ts worked out. In the case 
of materials brought to site for which any secured advance 
is included in the bill the full value of such materials 
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as assessed by the tpgineer-~Charge and not the re-
duced amount for Wb!ch ieCUred advance has been paid) 
shall be included In the cost of work done for operation 
of /thiS ClaUse. SimilarIy when such materials are in. 
corporated in the wm-k and the secured advance is. 
deducted from the bill, the full assessed value of the 
materials originally considered for operation of this 
clause should be deducted from the cost of the work 
'Shown in .the bill running or final. Further the cost of 
work shall not include any work for which payment is 
made under clauSe 12 or 12(a) at prevailing market 
raties. 

(3) The components of materials labour, P.OL., etc. shall 
be pre-determined for every work and incorporated in 
the conditions of contract attached to the tender papers 
and the decision of the Enginee;r-in-chargein working 
out such percentages shall be binding on the contractor. 

(4) The compensation for escalation fOr materials labour , 
and P.O.L. 'Shall be worked out as per the formulae 
given below:-

(i) VM = V,, x X x (Mt-NI)o 

VM 

w 

x 

MI at MI. 

(ii) VL 

VL 

WL 

y 

Ll at Llo 

100 --
NIo 

<= Variation ill material COtit i.e, incre ue or decrease in 
the amount in rupees to be paid or recovered. 

-Cost of work done worked out as indicated in sub· . 
para 2 above. 

... Component of materials exgrcssed as per cent of the 
total value of work. 

...All India whole sale Index for all Commodities fOt 
tbe period un~r reckoning as publi.hed by the 
Economic Adviser to Government, of India. 
Miniatry of Industry and Commerc~, for th" 
period und~r consideration and that valid at tbe 
time of receipt of tenders, respectively. 

""W X Y x (LI"";' Ll). 

100 

... Veriadon in Labour COlt ie. increase or decreas<' 
in the amount in rupee. to be paid or recovered. 

-Value of work done, worked out as indicated in sub 
para ~ above . 

... Component of labour exprcssed as per cent of 
the total value of work. 

-Consumer price index for.indUitriallabour (All India 
declared by Labour Bureau, Government of India 
as applicable for the period under consid~ration 
and that valid at. the time of receipt of tenders,. 
reapectively. 
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Z (FI - PI). 

-Wx-- x 
100 ttl 

*' Variation in tost of fut'l, oil and IUbrieant, incre .. e « deere .. ill rupees to be paid or recovered. 

.. Value fir Werl!: doII.e, WOrked out u indic:atf'd In .u." 
para ~ above. 

"'Oompoileat of P.O.L. ~ .. a per cent of total 
valut' of work as indicated under the IJ~clal 
CODdi tiona of contract. 

FI &: PI. -Aver. Ill. ~ ind~ number or Wholeaa.·le price for group 
(fuel power, light and lubric:antl)-u publiahee 
Wl'eily by the Economic Ad,1l11"r to Govt. 0 (India 
Ministry of Illduetryfor the period under reckODiDl 
and that valid at the tim~ or receipt of tenden, 
respectively. 

(5) The following principles shall be followed while work-
ing Ollt the indices mentioned in sub para 4 above:-

(a) The index relevant for any month will be the arith.-
metical average of the indices relevant to the thl'8e 
calendar months preceding the month in question. 

(b) The base index will be the one relating to the month 
in which Ithe tender was stipulated to be :1'IeCeived. 

(c) The compensation for escalation shall be worked out 
at quarterly ihtervals and shall be with respect to the 
cost of work done during the previous three monthl. 
TIie first such payment will be made at the end of 
three months after the month (excluding) in which the 
tender was accepted. and thereaf_ at three montlW 
interval. 

(6) In the event the price of materials and/or wages of 
labou.r required for execution of the work . decrease (.)'. 
there shall 'be downward adjustment of the cost ot 
work SO that such price of materials and/or wages of 
labour shall be deductable from the cost of work under 
this con tract and in this regard the formula here in 
before stated under this clause 10 (CC) shall mutatis 

mutandis apply, provided that-

(i) no such adjustment for the decrease in the price of 
materials and/or wages of labour aforementioned 
would be made in case of contracts in which the ati-
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pulated I*'iod of completion of the- work 1e leu tbaa 
.Ix montha; 

- (ii) the Engineer.,.in-charge .hall otherwise be entitled to 
lay down the principles on which the provision of thie 
lub-clause shall be implemeftlted from time to time 
and the decision of the Engineer-in-eharge in thie be-
half shall be final and binding. 

(7) The provisions of the preceding clause 10(C) shall not 
be applicabie for contracts where provisions of thia 
clause 10(CC) are applicable. Ho~ver, in contracts 
where provisions in clause 10 (CC) are not applicable, 
then provisions in clause 10 (C) will become applicable". 

~_ Skil-

Copy forwarded to: 

(H. K. GHOSH) 

Section OfJ1cer (Speci"l). 

1. Di.reotGr of Audit, Commerce, Works and Misc., New Delhi. 
2. All Accountants General. 
3. All Pay and Accounts omcera attached to CPWD. 
4. Finance Division. 
S. D. G. (Works), CPWD, New Delhi. 
6. All Chief Engineers, CPWD, New Delhi. 
7. All the Union Territories Public Works Department. 
8. Sanction file. 
9. Standing Order folder. 

lO.Guard file. 
11. Central P.W.D. Contract Forms. 

Sdl-
(H. K. GHOSH) 

Section OfJicer (Specia.~)'. 

Recommendation (SI. No. 22 Para No. 3.59) 
The Commit!tee are distressed at the complaint that the final bills 

of contractors remain pending for long for one reason or the other. 
The provision of Clause 7 of the Standard Contract Form, which have 
been quoted by tre Ministry in ,this connection, do not go vf!1:Y 
far in ensuring finalisation of the cohtractors' bills within a reason-
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able period especially if there is a dispute about any item of work. 
The Committee recommend that this Clause of the Standard Con.· 
tract Form should be suitably amended so as to enjoin upon the 
officers of the CPWD an obligation to take final qecision in regard 
to the items in dispute between the contractor and the CPWD 
within a specified period and for final payment to Ithe contractors 
within a certain time limit. This would instil in the mind of the 
officers a degree of seriousness in taking prompt decision on matters 
in dispute and finalising the bills of contractors wit~out undue 
d~lay. A review of final bills pending for more than six months 
by the C&/DG Works as well as by the Ministry will go a long 
way in expediting the payment. An analysis of pending final bills 
Mould also be invariably included in the Annual Reports. 

Reply of GommneDt 

This Ministry is in agreement with the recommendation of the 
Estimates Committee that the provision of Clause 7 of the Stendard 
Contract Form should be amended to ensure finalisation of the 
bills of the contractor within a reasonable period, of time. . Neces-
sary action is being initiated in this regard. As desired by the 
Committee, an analysis of pending bills would be included in the 
Annual Report of this Ministry. 

[Ministry of W&H O.M. No. 1501111162-W. 3 dated Nov. 25, 1983] 

RecommeaclatioD (SI. No. 24 Para No. 4.8) 

The Committee have been informed that while the position of 
availability of steel for works undertaken by the CPWD is for 
the time being satisfactory, the inadequacy of . allotmenlt of levy 
cement to the CPWD may; compel the CPWD to make supplemen-
tary purchases of imported or non-levy cement both of which are 
very costly. The quarterly allotment of _ cement has heen progres-
sively reduced from 90,000 tonnes in 1979 to 68,000 tonnes in 1982 
despite increase in the work load of the CPWD· The Committet' 
would like that the matter he Itaken up with the Cement Control· 
ler and the Ministry of Industry at the level of the Minfatry of 
Works and Housing. 

The quota of cement allotment has since been restored to 
90,000 tonnes. The matter regarding further inorease in quota haa . 
already been taken up by Ministry of Works " Houllng with the 
Ministry of Industry but further increase in quota Of Wvy eement 
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hu not been found feasible so far. It appears inesca,Pabl.e to '0 
in for purchase of non-levy/imporied. cement. The Ministry 'of 
Works ~d Heusin, have already issued orders del.tin( full 
powers to all the Chief Engineers in charge of works in Central 
P.W.D. to make local purchase of non-levy and,for imported. cement 
011 ~d at eJllergency up to :as. 10 lakhs at a time 'Vide 0Itftk:e 
Memorandum No. 280121 7218!-w. 4 dated "T1lh September, 1963 
(COW enclosed). .. 

tJ,Wa,iBtry of W&H O.M. No. 15Q1l11182-W3, dated New. 25, 1983.] 

No. 28012172\82-W4 

Qovernmellt of Indi, 

~stry of Works and Housing 
(Warp DiyWon) 

New Delhi, the 7th Sept., 1983 

OFFICE MEMORANDUM 

SUB: Delegation of p0wers to the Chief Engineers, Cea'tral P.W.D. 
for making local purchase of non.1evy cement on grounds ot 
emergellCY . 

The undersigned is directed to say that in partial modification 
ot the orders contained in. this Ministry's O.M. No. 28012\72\82-W4 
dated 1~. the Presfdent is please~ to delegate full powers to 
aU the Chief Engineers-in-charge of works in Cen~ PWD to make 
local J'lll'Chase ·of non-levy and/or imported cern.e~t on grounds 
of emergency. These powers will be exercised by the Chief En. 
glneers as toUows:-

(I) P.r local purchasa of below R •. 5 Ia conauhation' wi_ their Finance .officer 
JakbS a.~ "ti,me. 

(&i) 'or~c.J ~~ ~nlb. 5 19 .conaultatinnwi,thCCA& FAtoDG (W) 
laklu to Ill: 10 lakha at a time. 

(iii) For local purchases in excess of Rs.IO With the prior conaurrence of C.C.A. &. 
lakbs at a time. FA t9 DG (W). 

2. Qu.JIlU~ of imported ceQJ._ to be purckueci by dti~t 
Chief DtciDeen.hall be ~.)!ty tbt ·.D~r ~ of 
Worb. /Cenlftl PWl). 'but tile a~ _ra sll4lll a. j)~ b)' the 
caa'''''.,d oIlcws unGer .th. ~. Chiet ~. 
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3. The President is also pleased to authorise the Chief "Engineers-
in-Chargeof works of the Central PWD to, ~e 100 per cent 
.advance payment for purchase of non-levy and/or imported cement. 

4. The imp1emenltation of the above orws will be reviewed after 
.a year. 

5. This issues with the concurrence of the Finance Division viele 
iheir U.O. No. 287&.W&r.J:IID-I (a) 183, dated, the 28th AUgllJ,t, 1988 . 

•• •• •• 
Sd.j

KRISHNA PRATAP 
. Director (Works) 

Copy sent for information and necessBlY Betion to:-

1. Director General of Works, Central PWD, New Delhi. 

. 

Sd/-
M.C.ARORA 

Section Officer (Special) 

Reooauneudatlon (SL No. lS Para No. 4.36) 
The DirectoIr General (Works) ahared Ithe fmislivings of the 

CQmmittees about the reliability of Pozzolana Portland Cement a,ll'ci 
inJormed the Committee that tbe attempts to get ordinary Po&"t--
land Cement lor the CPWD Works did not su-cceed. The Com.-
mittee would like the Ministry of Works and Housing to appoint 
.a Committee of Engin~rs and Technologists" including a represen-
tative of the Indian Standar4s Institution, to go into the matter 
.and report 'their fincfulgs regarding the relative strength of various 
kinds of cement, giving their recommendations regarding their use 
for different types of construction works and processess. The 
.fin·dings and recommendations ot the Committee should be given 
wide pub1icl.ty. 

~eplyofGo~ 
The references a.bout mainly of P.P.C. " doubts about ita engi-

neering properties. 

Unda, t\l~ auspi~e!l of 1.R.C./I.,S.t a 4etailed studylreBf!8l'Ch is 
under pr~gi:e~s Ito' flAd out tb,e engineering properties of P.P.C,f 
O.P.C. Experil1tent,Ue being concluded on randwn samples in 
... l~?oratort~s ~re~ 01l.t in. 'the -c~\1n~,drawing samples fro~ 12 
fact'orles. CPWI) is also actively involved by sharing 1l4th of cost 
of this research scheme. 
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In view of above, it is felt that we should wait for the outcome-
of this study/research. 

(Ministry of W&H O.M. No. 150111 1 1 82-W.3 dated Nov. 25., 1983) 

RecommendatIOn (SI. No.6, Para No. 4.37) 

'rhe quality control of cement production in the country leaves. 
much to be desired going by the complaints voiced in several quar-
.ters although the cement producers are to conform to lSI specifica-
tions in terms of their licences. The Committee find that the Cement 
(Quality Control) Order, 1982 and the Cement Control (Regulation 
of Production) Order, 1981 have been issued under the Essential 
Commodities Act, 1955 and that the powers to take action for voila-
tion of these orders have been delegated to State GovtsjU.Ts. The 
Committee desire that the Cement Controller should have a regular 
system of sample check of quality of .cement produced by each 
manufacturer. 

Reply of Government 

A system of surprise sample checldng of cement produced by . 
the cement factories is already in existence. The Cement Control-
ler's Organisation in association with Cement Research Institute of 
India (CRI) draws samples on surprise visits to cement factories 
for purposes of checking in such samples whether they correspond 
to the speciflcations prescribed by the Indian Standards Institution. 
The Cement Controller's Organisation, however, in view of its 
limited man-power resources has not been in a. position to expand-
the scope of such surprise checks on a substantial scale. However, 
with the amendment to the Cement Quali'ty Control Order, 1962, 
dated 3-6-1983, the Indian Standards Institu'tion Will be responsible 
for undertaking periodical tests of cement produced by the various 
cement manufacturers. 

The Cement Quality Control Order, 1962 dated 24-11-1962 pro-
vides that all cement manufacturers must produce cement conform-. 
ing to the relevant Indian Standards. This order was amended on 
3-6-1983 making lSI Certification compulsory for cement industry 
w.e.f. 1-7-1983. The amendment provides for prohibition of manu-
facture or sale or distribution of cement packed in jute bags which 
do not bear 1St Certification Mark. All cement producers are re-
quired to obtain licences compulsorily from Indian Standards Insti-
tution (Certification Marks) Act, 1952, to enable them to use the 
lSI Mare on Cement bags. The 1st Mark on products covered by 
Iln Indian Standard conveys the assurance that they have been pro-
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duced to comply with all requirements of tha't Standard. lSI marked 
prOducts are test checked by lSI for conformity to that Standard 
as a safeguard. 

(Ministry of W&H O.M. No. 150111118~W. 3 dated the 25th Nov. 83) 

RecommeocladoD (SI. No. 19, Para No. 4.40) 

The difference in production costs should also be fairly reflected 
in the retail prices of the . Pozzolana Portlan~ cement and 
other varieties of cement. At present it is not so. The Committee 
would like the Ministry of Industry to have the production cost of 
different varieties of cement analysed by the Bureau of Industrial 
Costs and Prices/Costs Accounts Branch of the Ministry of Finance, 
and, keeping in view the production cost structure of different 
varieties of cement, take stepS' to regulate their market prices. 

Reply of ~rnment 

It is reasonable that difference in cost of production should be 
fairly reflected in rehil prices of different varieties of cement. The 
Committee on Development of Cement Industry headed by Dr. 
A. K. Ghosh the then Chairman of BICP bad recommended differ-
ential price for OPC and PPC. A difference of Rs. 15/- per tonne of 
cement was recommended by this Committee. On the basis of thei!' 
recommendations the F.O.R. prices of three popular varieties of levy 
cement namely OPC/PSC and PPC were fixed at Rs. 440/- per 
tonne in respect of OPC/psc and Rs. 425/- per tonne in respect of 
PPC with effect from 28-2-1982. It would be observed from . the 
above that Blast furnace Slag Cement is priced at the same level 
as that of OPC. because of the comparable properties of the twO' 
varieties of cement. The BrCp and COst Accounts Branch of the' 
Deptt. of Expenditure, Ministry of Finance who were consulted, 
have indicated that the prices flxed in respect of three varieties of 
cement are related to the cost of production of the respective varie-
ties of cement. 

(Ministry of W&H O.M. No. 1501111182-W. 3 dated the 25th Nov. 83)· 

ReeollUlleDdatioa (SI. No. 30, PIII'8 No. 4.41) 

Complaints have been made to the Committee about r.ement 
hearing the 1St eertiflcation mark having been found to be of mb-
standard Mark so that the faith of the general public in the certi-
fication purpose of checking whf!ther any article or process in rela-
tion to whiCh the standard mark has been used conforms to the 
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Indian Standard or whether the st8l)dard mark has been improperly 
used. It, however, appears that the system is not worJC1rig well', 
The Committee recommends that the lSI should strengthen its 
inspectionmacbinery and be ~ energetic in deaUflg \Yjth ~np,
ments of the conditions for the use of the lSI certification marks, 
so that the faith of the general pub1ie in the certification mark of 
the I~I is riot eroded. 

It is noted that ~mplaint had been made to the Committee 
about cement be8.ririg ISJ CertifiCation Markhaving been found to 
be sub-standard. However. no speciftc complaint had been made to 
lSI in this regard for investigation. ISI hal! a detailed procedure 
for investigation (')f' complaints of suD-standard material bearing lSI 
mark. A note on pro~ure for ~ali~g with complaints is attached 
at Annexure I. ' 

Und,er cement (Quality Control) Order 1982. prevale~t till ~,O 
June, 1983, cement w~ required. to conform to Indian Standll,f,cJa, 
The lSI Certiftcaltion Mark ,~ b~n made obligatory vide ,Cement 
(Quality Cqntrol) Am.endtn,ent Oreier 1983 ~ted 3 June, 1983. A 
copy ot the circular issu.ed in this regard is at AnneX\lJ'e II.' As pp. 
31st October. 1983. lSI has granted 143 liCences for differentvari~tie. 
,of ,cement to 82 cement manufacturing units. 

A few complaints have been received after the in~uction 
of Compulsory lSI Certification Marks Scheme and Ithese are being 
investigated to establish the genuineness of ~e qamp1aint with 
regard to lSI marked cement for necessary investigation as per the 
procedure indicated above. 

Regarding recommendation of the Committee that lSI ~uld 
strengthen its inspection machinery and be more energetic in deal-
ing with infringements of the conditions for the use of 'ISI Certifica-
tion Mark, it may be meptiQnedb,er,e that it is IleceS8ajI'Y to have 
additional powers for lSI inspectors for conducting raids under 
police prawc.tion and seize such gwds. ~tly the in~ are 
~ 111 a ,po!JiMon to deal with the situat;lon ~vely. P4 ~ .,. 
the ,power is given to the Institution, ,it w0uJ4be possib1efor the 
inapi!c.tOrs to deal with such infringements. ' 

[Mhilstry of Food and Civil Supplies (Department of Chil 
Supplies) O,M. No. 14/2/83-ISi dated 26-11-83] 
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R(.-couupeadatioa (Sr. No. 31 rara. No. 4~~) 

At present lSI mark for 'cement is on a voluntary buts·' ':['he 
Committee recnmmends that this should be macle obUgatory as • 
cendttion of grant of licence. 

Reply of the Goftraaaeat 

On 3rd June, 1983 the 9ove%1lmeDt has already issued Cemeu.t 
(Quality Control) Amendment Order 1983 under which the order 
_ come into force witheifect from 1st July, 1983 (Copy eDdOl8d). 

[Miniatry of Food and Civil Supplies (Depu~nt of Civij 
Supplies) O.M. No. 14/2/83-ISI dated ~11"] 

Ooc: CMD/OM: 73 (Third }levi$ion) 
June 1982 

(Superseding OM 2:s &- 32) 

INDIAN STANDARl)S INSTInJTtON 

.Subj,d: Procedure for deallng with complaints 
1. ACT10N ON RECEIPT OF COMPLAINT 

1.1 After receipt of a cOmplaint, Ro,!BO receiving it shall take 
tM foDowing actton: 

{el) aclmow1edge the complaint 

tb) ascertain whether complaiDt pertains to produet carrying 
lSI mark or not 

(c) whether lSI mark is g$nuine or spurious. 

1.2 If the complaint is for a product without lSI mark, RO/BO 
receiving the complaint shall inform the complainaDt about inabWty 
of lSI t6 take any action 'but will direct the complainant to get in 
touch with the manufacturer for necessary amends. 

1.1..2.~. S\\ch complaints need. not be registered. However statis-
tios&f 5~ complain. received and dealt with by RO./BO may be 
~tained end supplied to CMD quarteriyfor reporting to CMAC. 

~.2J. If tb8 ISI~k is found to be BpUl'fous, the necepary evi-
dence for legal action for spurious use of lSI mark may be collected. 
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The matter may then be referred to CMD for legal action. The-
comp~aint may be closed after informin~ the complainant accordingly. 

1.3 If the complaint is for a product with lSI mark, RO/BO shall 
find out the name of the licensee who had manufactured the product 
and send a copy of the complaint alongwith copies of correspondence 
with the complainant to RO where licensee is l!Ii~ated (and to CMD). 
Such complaint shall have the registration number of the regional 
office who is required to register the complaint. 

1.4 RO where the licensee is situated shall register the complaint 
and arrange investigation and initiate further actions on the basis 
of ftndin.gs. Registration No. of complaint (which shall contain the 
abbreviation of RO/BO) and copies of an correspondence pertaining 
to the complaint shall be endorsed to the relevant RO/BO and CMD 
for information and record. 

1.5 A ,.register shall be maintained in RO/BO in the proforma 
enclosed. A similar register giving all India position (RO wi!le) 
shall also be maintained in CMD. 

2. INVESTIGATION OF COMPLAINTS 

2.1 It shall be the responsibility of RO registering the complaint 
to organize investigaltion of the complaint. For this purpose, they 
may take such help as may be necessary from any other RO/BO and 
in case of difficulty CMD may be approached. All requests for such 
help in investigation of the complaints shall be given top-most 
priority. 

2.2 The investigation of complaint shall consist of one or more of 
, the following actions: 

(a) establishment of genuineness of the complaint by: 

(1) physical verification of the product complained about 
to verify the complaint and to note the marking details 
on the product and to ascertain details of purchase such 

I as name of dealer, date of purchase, date of installation 
etc. • 

(b) drawal of sample from same batch/control unit/consign-
ments for independent testing in lSI recognized labOratory 
and arranging for testing of samples. 1'f necessary a· 
sample may be purchased from the same dealer. Testing 
of such samples shall receive high priority by concerned 
labora~. . 
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(c) examination of records of the batch/control unit/consign-

ment as maintained by licensee and overall assessment of 
performance of licensee during that period of manufacture. 

(d) arranging of replacement of the product to consumer. 
This may be done straight away if the product is not ex-
pensive otherwise we may await receipt of test report 
from laboratory. 

(e) arranging for repairs or rectift.cation of defective product 
to the satisfaction of the complaint. 

2.3 In caSe life is not specified in the standard and manufacturers 
do not provide any warranty, the period of one year (from the date 
of purchase) be taken as period of warranty under the lSI Certi-
fication Marks Scheme. The complaints be entertained and processed 
in the normal course if received during the warranty period. 

3. ACTIONS AFTER COMPLETION OF INVESTIGATION 

3.1 After completion of all . the necessary investi'gation, RO 
where complaint is registered, shall take one or more of the follow-
ing actions:-

(a) See Amendment I of Sept. 1982. 

(b) Action against licensee. This may consist of stoppage of 
markirtg, cancellation of licence depending upon the 
seriousness of the complaint. 

4. QUARTERLY STATEMENT TO CMD 

4.1 CMD should be kept informed of the progress of the invest!-
ga'tions at all stages and a quarterly statement of the complaints re-
gistered and closed may be sent to CMD for record and review by 

. ADGM. Such region"wise review will be made by ADGM halt 
yearly and ROs will be informed accordingly. 

Circulated to All ROs/BOs 

Sd/-
(A. P. BANERJI) 

Additional DirectO!" General 
1982-08-06 
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Amendment I-Bep 1982 to-

DOC: CMD/OM: 73 (Tmrdrevision) 
June 1982 

INDIAN STANDARDS INSTITUTION 
(Central Marks Department)· 

Stmn:cT: Procedure for dealing with complaints 

Item 3.1. (a) of the Document may be amended as under: 
.. (a) closure of complaint. This may be done if (complaint 

is found to be not genuine) or the actions have been com-
pleted to the satisfaction of complainant as confirmed by 
the RO where the complaint has been received. The pro-
posal for closure of complaint for the decision by concem.-
ed DOOR shall be put up in the proforma (Annexure I). 
The decision. of DOOR shaill be intimated to CMD througb 
quarterly statement (Please see 4). On the basis of in-
vestiga.on of the RO registering the complaint, the com-
plainant will be informed by the RO/BO where the com-
plaint was originally received." 

Sd/-
(A. P. BANERJI) 

Additional Director General 
1982-09-28 

Circulated to all ROs/BOs for information and necessary action. 

ANNEXURE I 
DOC: DMD/OM:73' 

INDIAN STANDARDS INSTITUTION 

( .......................... Branch Office) 

PROFORMA FOR CLOSURE.oF COMPLAINTS 

(To j,/il/,d in by RO/BO whl" licnts" is sih/fJteti) 

J. Product 

1/. Quantity 

of.. Complainant (Name & f~J1 addresa) 

5· LICENSEE(Namc and full Addre5ll) 
6. CM./L-
7. Specific Nature of Complaint 

8. Actions taken with the licensee 

Complaint Regn. NO. 

3. rs : No. 
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9. Licensee's test record of the batch of which the material 
i. under complaint 

10. Performance during preceding one operative year. 

No' of 
Inspection. 

Statl •• 
factory 

Not satia· Test Reports Received 
factory in. the latt Opera· 

tive period. 

(1&) Factory T.)t.l Pass - FaU 

11. Overall performanee of the licensee 

151. Actions taken with the complainant 

I 3. T~t reSult of the complaint samples or 
merket samples of the lame lot 

14. Recommenclation of head RO/BO. 

testing No. 

(b) Market 
samples I 

(c) Factory 
samplea 

Sample Pas. 
size 

Fail 

Director/Head 

15 DDGR's orders 

Copy to: I. BO where the licensee is situated 
IZ. no where the complainant is situated 
3' RO where the complainant is situated 
4. CMD . 

Lab 

. (To be Published in Part II, Section 3, Sub.section (ii) of the Gazette 
of India, Extra Ordinary dcated the 3rd June, 1983) 

GOVERNMENT OF INDIA 

MINISTRY OF INDUSTRY 

(DEPARTMENT OF INDtrSTRIAL DEVEl..OPMENT) 

ORDER 

New Delhi, 3rd June '83. 
13 Jyastha, Sake 1905 

S.O. In exercise of the powers conferred. by section 3 of the 
Essential Commodities Act, 1955 HO of 1955), the Central Govern-
ment hereby makes the following order further to amend the 
Cement (Quality Control), Order 1962 namely:-

1. (i) This order may be called the Cement (Quality Con-
trol Amen'dment Order, 1983. 
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(ii) It shall come into force with etr'ect from 1st July '83. 

2. In the Cement (Quality Control) Order, 1962 in paragraph 2, 
for sub-paragraph 2 (b) lthe following sub-paragraph shall be sub-
stituted namely:- '. I ;odill 

"Prescribed standard" means. the following Indian Standard 
Specifications as amended/revised from time· to time 
namely:- I)';.~ 

1. IS: 269-1976 Ordinary and low heat Portland Cement 
(Third Revision) 

2. IS: 455-1976 Portland Slag Cement (Third Revision) 

3. IS: 1489-1976 Portland Pozzolana Cement (Second 
Revision) 

4. IS: 3466-1967 Masonry Cement (First Revision) 

5. IS: 6452-1972 High alumina Cement for structural use 
(with amendment No.1) 

6. rs: 6909-1973S~ersulphated Cement 

7: IS: 8041-1978 Rapid Hardening Portland Cement (First 
Revisiori) . 

8. IS: 8042-1978 White Portland Cement (First Revision) 

9. IS: 8043-1978 Hydophobic Portland Cement (First Re-
vision) 

10. IS: 8112 ... 1"976 High Strength Ordinary Portland Cemen't 

11. IS: 8229-1976 (E) Oil-well Cement. 

3. tu the Cement (Quality Control) Order, 1962 for paragraph 
3,. the following paragraph shall be substituted, namely:-

. "3. Prohibition to manufactJure sale etc. of cemen.t which is 
not of the: prescribed stand4rd, 

No person shall himself or by any person on his behalf, 
manufacture or store for sale, sell or 'distribute cement 
which does not conform to the prescribed standard and 
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which do not bear th~ '1.8.' Certification Mark.' , 
" . 

(F. No. 1-2~/83 .. Cem.)o 

Sd/-
. (8. L. KAPUR) 

" JOint Secretary to the Govt. of India 
The Manager, 
Government of India Press, 
Mayapuri, . 
NEW DELHI 
No. 1-24/83-Cem. Dated ~the 3rd June '83" 

Copy forward'ed for information to:-
1. The Cement Manufacturers'" Association, 'Express 'Build- . 

"ing', Opp. Churchgate Railway Station, Bombay. 
2. Cement Controller, Office of the Cement Controller, New 

Delhi; 
3. All Cement Producers .. 
4. Regional Cement Controller, Bombayl Madras I i.>elhiICal-

cutta. 
5. Assistant Regional Cement Controller, Ahmedabad. 

• 6. Ministry of Finance (Deptt. of Revenue, Expenditure' and 
Economic Affairs) . " 

7. DGS&D (SMH-8 Dte.) Parliament Street, New Delhi. 
8. DGTD, New Delhi (Cement Dte) . 

. 9. Planning Commission (I&M Division). 
10. All State Governments/Union Territories. 
11. Ministry of Industry Library, Udyog Bhavan, New Delhi. 
12. All Ministries./Deptt. of Government of India. 
13. State Trading Corporation of India, '36, J anpath, New Delhi. 
14. Pay & Acocunts Office, Deptt.. of Supply. New Delhi. 
15. Chief Conroller of Accounts, Deptt. of Supply, New Delhi. 
16. Controller of Accounts, Deptt. of Supply, Bombay/ 

Calcutta/Madras. . 
17. Office of 'the Economic -{\dviser, Ministry of In'dustry, 

Udyog Bhagwan, New Delhi. 
18. Cement Corporation of India Limited, 59, Nehru Place, 

Ne~ I>eIhi-ll0019 
19~ Cement Research Instt. of India, M-IO, South Extension-IJ,.. 

New· Delhi-4i9. 
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20. Indian Standards Institution, Manak Bhavan, 9, Bahad\al' 
, Shah Jatar Marg, New Delhi-UOOO2 

Sd./-
(K. R. AHUJA) 

Desk Officer 

(Shri G. Raman, Director Civil Engg.) 

Recommelldation (SI. No. 33 Para No. 4.44) 

It has been brought to the notice· of the Committee that a large 
nwnber of small factories. particularly in Rajashan and Madhya 
Prades~, which have been set up with aid and assistance from. 
the State Government and Institutional Finance are manufacturing 
some kind of a binding material and, are selling it as a substitute 
for cement to gullible public with dangerous consequences. At 
present anything that is not sold as 'cement' and is being manu-
factured in small scale industry is not under the control of the 
Ministry of Industry .. The Com.rriittee feel that in view of the risk 
involved, the Ministry should be in a position to regulate such manu-
facturers also. The representatives of 'the Ministry of Industry 
assured the Committee in evidence' that the Ministry will get the 
matter investigated. He also agreed with the suggestion that such 
binding material produced ,by the smali factories should also be 
distinguished by some colour so that the general public does not 

. mis-take it for ordinary sement. The Committee would await a 
report from the Ministry of Industry in regard to this matter. 

Reply of Government 

The observation made by the Committee were brought to the 
notice 'r>f the State Governments of Rajasthan an'd Madhya Pradesh. 
The Gnvernment of M.P. have in reply stated that they have pro-
mulgat..~ Ma'dhy~ Pradesh Cement Apmishran Nivaran Adhiniyam, 
1981 which have 'proved quite effective in checking the activities 
of mal'lUfacturers of different binding materials and sell it as 
cement. A >copy of this Adhiniyam is en~losed. This Adhiniyam 
prohibits sale or exposure for sale of any cementitious ma'terial 
UJlless it is duly pigmented so as to distinguish it clearly from; the 
llt3ual <:olour of cement; it is packed in a container other than a 
gunny bag usually used for packing of cement and a bag should 
contaiu not more than 35 Kgs of. cement.itious material. The we 
of word Ifcementt bis been prohibited. Its exPosure. for sale or 
storagQ where' cement is stOred and exposed for ute is alsOi prohi~ 
bited. The contravention of·ihe provisions of the Ad shall be de-
emed to ~e an offence. punishable with imprisonment for a term 
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which may ext~nd to five years and· with fine. A coPY of the· 
Adhinlyam has ~en forwarded to the (rt)~ent of Rajasthan 
vide Ministry of Industry letter dated 11-1-1983 with the request 
that the State Government of Rajasthan 'may also evolve a suitable 
legislation to prevent malpracti~ of selling cetnentitious materials 
as cem.ent. A copy of the M.P, Cement Apmishran' Nivaran 
Adhiniyam, 1981 is also being circulated to other ·State Govts/ 
Union Territories Administrations for taking similar action in their 
respective ,Sta'tes/Union Territories. 

(Ministry of W&H O.M. No, 1501111182-W.3 dated Nov. 25, 1983) 

:. MADHYA PRADESH ACT. 

No, 38 of 1981 

THE MADHY Ai PRADESH CEMENT APMISHRAN NIVARAN 
ADHINIY AM, 1981 , 

TABLE OF CONTENTS 

Sections: 

1, Short title, extent and c'ommencement. 
2, Definitions. 
3, Regulation of sale of cementitiousmater~al. 
4, Prohibition of use of word "cement". 
Ii. Prohibition for sale, etc. of ce~ntitious material with 

cement. 
6. Prohibition for adulteration. 
'l. Power of inspection, etc. 
8. Penalty. , 
9. Pow~r to make rules. 

10. Saving. 

MADHY A PRADESH ACT 
No. 38 of 1981 

THE MADHYA PRADESH CEMENT A.PMISImAM NIV ARAN. 
ADHINIY AM, 1961 

\ . 
[Recei Ired the assent of the Governor on the 30th October; 1981 assent 
fir.s.t . pablished in the "Madhya Pradesh Gflzette" {Extra-ordinary 

dated the Srd November 1981.] 

An At.tto provide, for prevention of adulteration of cement with 
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any othe: cementitious material not confirming to the I.SJ. 
standard and for matters connected therewith. 

Be it enacted by the Madhya Pradesh Legislature in the Thlrty-
second Year of Republic of India as follow's:-

Short Tide I, (J) This Act may be called the Madhya Pradesh Cement Apmiah 
extent and commence- raa\ NiYaran Adhiniyam, I~[. -

ment. (lI) It extends to the whole of Madhya PradClh. 

(3) h shall come into force at once. 

.. Definition 2. In this Act, unless the context oth~rwi.e require 0 

Regulat.ion ofaale cf 
cement/dolls nlatf'rial 

Prohibition of use of 
word "cement". 

Prohibition for aale etc. 
of.cementitio\18 mate-
rial with cement. 

Prohibition for aduler-
tion. 

. (a> "adulterate" means rni?dng of any other cementious material 
wicla the cemCIlt, whatever be the proportion; . 

(b) "cement" means any vari~ty of cement nauufactuted in 
India aDd iDcludes blast t\a;nace slar cement portlanci poz. 
Wanacement, rapid hardening portland cement white. 
portland cement, hydrophobic portland cement, OrcliDary 
portland cement, low heat pordand cemeRt, hiBh Itrcacth 
0rdiDary portland cemeDt, cement used for the nmanufactllre 
of railway aleepen, m.asonry cemf'nt, oil well cement, Kuper 
,ulphated cement or any other variety of cement which the 
C..entrnl Govl".fnment may, by noti.6calion ill the Gazett". 
~pedry under any enactment relating to the control of the 
"uality of c!~ment, with,reference to1hl" Mal1dard prcscrib~d 
by Uti.; 

(c) "ccmentitious material" . means any material (by whatever 
name called other than cement, such AgOI or aLher .imilar 
material, which is, or may be, uled for joining two bodies 
but shall include lime or hydrated lime: 

(d» "dealer" .,Jlall include a manufacture of ccmcntiLious mate-
rial. 

3. N •. dealer ~hall sell or expose four sale any cement tiolls matl"l'ial, 
IInICJ!,- ." 

(a) It is d.I1y-pigmentcd 50 a~ 10 di8tingui~h it clearly from the 
"!llJal eolour of cement ; 

(b) it is packed in a eontainl"r olher than a gunny bag usually 
used for the packing of ce ment; and 

(<:) ;it bal.' cOlltain, not Inure than 3.') kiloirams of cemelllitiolls 
material. 

.... No. dealer shall in any form whatsoever, eKitibil 011 th~ pacli.inlt 
of the cementitious material the word "ccment" ~itlgly or itl 
combination with other words. 

5. N6'dea1er shall store, expose for Jille or sell cemeatitjou~ mate-
rial in the premises where cement is stored, Mpo¥cd for sale 
or !Old. 

6. No leader thal) adult:rate cement or mix cemenLitioll& 
raatel'ia) wi tb cemen t. 

roWCl"'ofinspcCUoR etc. 7 . .u,Ofticer, duly notified by the State Government in this 
bebaiI. shall have a rilht to enter i.nto any premises where 
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cewentilious material is .tored or exhibited for .Ie or .old 
and take samples for purpose~ of ~nv~ti$ati?n of offences 
under, or, enforcement of the provISIons of, thiS Act. 

It. (I) Any contravention of the provisions of this Act or of the 
l'ule m~de !her~der shall be deemed to be an oft'cnce punish, 
ble WJth lmpnsonment for a (rrm which may extend to five 
yean .lId with flne. 

A prOllec~tion under tllis section shall be instituted ollly 
on the complalftt of such om ce' as the State Government may 

hy no! ifka,til'll, specify in tllis behalf. ' 

Pt'Wf'r to Illue J'uks, ,9. '(I) ~ 111e State Government. may make rules generally fo ,r 
carrymg out the purposes of thiS Act. 

S.II inS' 

of' 
(2) Without prejudice to the generality of the foregoing power, 

the State Govrxnment may. make rules providing for, -

(i) The setting up of a I~borat~ry for testing ,alllplc~; 
(ii) form~ ill which reports shalf be submitted by an analrat; 

(iii) the attribution of presumptive correclnes" to the report of 
of an II nal ys t; ando 

(iv) specifying the manner in which samples shalI be taken 
and de,patched to an analyst for testing; 

(3) All ruleR made under 'thi~ Act shall be laid/on the table or 
the Legislative Assembly. 

10. The provisions of this Act shall be in addition and not in dero-
gation of the provisions of any Act or ordel' iSlluI':d lhefeu' ricr 
relatitlg to the quality control of cement. 

Bhopal,' the 1st December 1981 

.l.fo. 1Q148-7138-XXIX-2-81.-In exercise of the powers conferred 
by sub-sedtion (2) of Section 8 of the Madhya Pradesh Cement 
Apmishran Nivaran Adiniyam, 1981,. (No. 38 of 1981), the State, 
Govt. hereby specifies all Collectors and, Additional Collectors in 
the State for purpos~ of ,the said sub-sec:tioh, within their respec-
tive jurisdiction. 

By order and in the name of the Governor of Madhya Pradesh, 

V. S. KRISHNA, Dy. Secy.' 

No. 1015Q..7138-XXIX-2-81.-In exerCiSe ,0£ the powers conferred 
by Section 7 'ot the Ma:dhya Pradesh Ceme1l1 Apmishran Nivaran 
Adhiniyam, 1961 (No. 38 of 1981), 'the 'State (!',overrunent hereby' 
notifies the officers specified in colUmn "(2) tit'the Schedule below 
for the 'areas specified in column (3)' t~re9f.f9r purposes "6f the 
&aiEl sectiOn:-' .',' .' "" . 
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SCHEDULF~ 

'S. (Officers) 
'No. 

I Director of Food and Civil Supplies, t 
Madhya Pradesh 1 

2 Joint Director, Food and Civil Supplie~, I 
Madhya Pradesb I 

...3 All Deputy Director~, Food and Civil, 
Supplies, Madhya Pradesh 

4 All A~8istant Directors, Food and Civil f 
. Supplies, Madhya Pradesh 

5 All Food Officers/Food C()lltroller~ 

6 All Police Ofiicel's not below the rallk 
of Superintendent of Pl>lice, Madhya 
Pradesh 

(Areas) 

Whole State 

Within the limits of (heir respective juril-
diotion. 

Within the limiu of their respective juril-
diction. 

7 All Revenue Officers not below the Within the limits of theil' respective jlltir 
rank ofTah~i1dar, Madhya Pradesh diction. 

S All Officers of Industry Depatlmollt Within the limi~~ of their respective jutla-
not below the rank of As~tt. Director diction. ' 
of Industries 

9 AU Officers of Weights al1d Mea~,,\'es Wiihin the limits of their respectivo juris-
Department not bdow the r~llk of diction. 
Asslt. Director. 

By order and in the name of the Governor of Madhya Pradesh 
V. S. ;KRISHNA, Dy. Secy. 

MADHYA PRADESH ORDINANCE 
No. 17 of 1982 

THE MADHYA PRADESH CEMENT APMISHRAN NIVARAN 
(SANSHODHAN) ADHYADESH, 1982 

,(First Published in the "Madhya Pradesh Gazette" (Extra-ordinary) 
dated the 10th September, 1982). 

Promulga:ted by the Governor in the Thirty-third Year of the 
Republic of India. 

An Ordinance to amend the Madhya Pradesh Cement Apmishran 

Nivaran Adhiniyam, 1981. 

Whereas' the State Legislature is 110t in session and the Governor 
{)f Madhya Pradesh is· satisfi~d that ciroUmstances exist wbi* ren-
der it necessary for him to} take immediate action; • 



Now, therefore, in exercise of the powers conferred by clause (11 
of article 213 of the Constitution. of India, the Governor of Mad.hy~ 
Pradesh is pleased to promulgate the following Ordinance:-

Short title and' com-
mencement. 

1(1) This Ordinance may be called the Madhya Pradesh Cement 
Apmishran Nivaran (Sanshodhan) Adhyadcsh, 1982. 

(2) It shall come into force atonce.· 

Madhya Pradesh Act 2 
No. 3S of 19S1 to be 
temporarily 

During the period of operation of this Ordinance, the Madhya 
Pradesh Cemeut Apmishran Nivaran Adhiniyam, 1~1 (No. 
38 of Ig81) (hereinafter refer red to al the priniCipal Act) 

amended. Amendment 
of lection 3. 

BHOPAL 

,hall have effect subject to the amenament specified illicction 3. 
3 In section 3 of the Principal Act, for clause (a) the following 

clause Ihall be substitued. namely: - . 
"(a) It is duly coloured dark, red:" 

BHA.GWAT DAYAL 
Governft' 

MtJdh,14 P,tJd4sh. 

RecommendatioJl (SI. No. 34, Para 5.18) 

The Committee find that the Chief Technical Examiner's Organi-
sation was initially a part of the CPWD. In 1964, on the recommen-
datJcms of the Santhanam Committee that "it would be much better 
to have one Central Organisation to conduct examination and ins-
pections and giive technical opinion in all cases involving engineer-
ing work" and to be independent, it should be placed under eve". 
this Organisation was transferred. to the Central Vigilance Commis-
sion. In 1979 it was decided that the technical audit of the CPWD 
work should be taken over by the Department and the Chief Tech-
nical Examiner's Organisation should confine itself to examination 
of works from vigilance angle only. The Committee desire that a 
quality control unit should be set up in the CPWD early. 

Reilly of the Government 
The major thrust of the quality control system is on checking 

and using only approved quality materials/products. A Core Unit 
of the Quality Control and Technical .AJU.dit Wing has started func-
tioning from June, 1982 under the Central Design. Organisation. 
Briefty, the functions of the Core Unit comprise laying down norms 
for inspection of works by Quality Control teams, providing guidance 
for setting up laboratories, carrying out periodical survey of new 
building materials and evaluating theJr performance and laying 
down tolerance limits in'respect of finished It&ms of works etc. The 
Core Unit has also been entrusted. with the inspection and teclmic81 
~udit of works costing more than Rs. 22.50 lakhs at random. 

. ' 

:(Min~tryof ·Wor-ks & Housing O.M. No. 15011I1/83-W. dt. 9-12--33) 
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· ' .. Recommendation Serial No. 35, Para.No. S.19 
The CPWD has set up an elaborate vigUance organisation of its 

own headed by a Chief Engineer which also c,?nducts technical ex-
amination and inspections of engineering work in CPWD. However, 
the Committee have serious reservations about the efficacy of this 
set up in as much as surprisingly surprise inspections of the Unit 
have not brought to light any serious irregularity during the periOd 
1977-82. The Uni should, therefore, be qualitatively strengthened 
to be an effective tool of internal control. 

Acdoa takea Note 

Til, Vigilance Unit 'creatl"d in ,gB5 cOlUist. of th~ following .-

,. Oluef Ellgmeer (ViC) 1 No. 

II. 8up:-rintendm, Engineer (ViS) 1 No. 

g. Bxccutive Enginet'r (CiV1l) 5 Nos. 

4· Bxecutivc. .. Engin.eer (Ekct) 1 No. 

5· Autt. En&ineer (Civil). ... Nos. 
To this IZ pOSh of A'I8istan~ Engil1lCers (one civil and one electrical) 

were added in 1981Z. Th~ p()!ition of the C'PWD stall, both civil and 
electrical i. as follows 
--- .---.,."< 

AJon No. of Diviaion9 No.ofEF/SW N~. of AE/AS ~,l. 
(Elect+civil+ (civil + E1l.'ct+ (civil + El (( + 

Hon.) I·lon.) Hort.) 
1-3-1965 117 '75 635 

1-3-1983 161 !l56 \068 

A prop:>3al of stre.n~th·lllingor Vi/;i!ance Unit is already under t:xamination N'this 
Mini!try. This lRch,ld,,:s the creation of additional PIJstl of one SJo:(e1ect) 3 EI';s (Civil) nn.( 
one EE(E\c:ct) so thM p:,'-emptiv(' \'igilance can b,= increasr-d. +h(: ~aS<'1 rt cl!l~d Villi 
ulveltlgau,\l by th~ "igil~ncc Unit vi' thtl CPWD during the 1)<lSt few year. i.s as folloW!< : 

-----_. .,.----
Year B.F. R-::cdved Investiga.ted . CF 

--_ .. _-- --_ .. _'.-
.1 !I 3 4 5 

._----..... 

1978 27 1 127 3' .... '1l4 
1979· 804- 269 350 3 

1980. 3 324 1Z83 H 
1981 . ...... 259 187 116 
19BI1 . u6 2711 1Z7S "3 

(Min. of Works & Housin,O. M, No. 15011fJ/811-W-3 dt. 9-111-(3) 



CHAPTER IU 

RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMIT· 
TEE DO NOT DESIRE. TO PURSUE IN VIEW OF GOVERNMENTS 

REPLlES. 

Recommendation (SI. No. 19, Para Ne. 3.4'> 

The Committee recommend that CPWD should so arrange its 
organisation and procedures as to ensure that the -designs and draw-
ings in respect of works to be taken up are completed before tenders 
are called for award of work and the drawings are made available 
to the contractors along with tender documents and on course changes 
in designs and drawings should be discouraged in order to avoid 
delay in execution of works and disputes with Contractors. 

\ 

Reply of GGvemment 

The recommendation has been examined. thoroughly and it has 
not been found practicable to finalise all drawings for a work before 
its commencement. Detailed instructions about the phases for 
which the drawings will be ready and made available to the con-
trac~i's have been issued. (A copy of Ministry of Works & Housing 
O.M. No. 12011!4j80-W3 dated 1'3-7-83 is enclosed). 

(Ministry of W&H O.M. No. 15011/1j82-W. 3 dated Nov. 25, 1983) 

No. 12011j4j80-W3 

GOVERNMENT OF INDIA 

~INISTRY OF WORKS AND HOUSING 

. (WORKS DIVISION) 
New Delhi, dated 1~ July, 1983 

OFFICE MEMORANDUM 

SUBJBCT.-Amendment to the CPWD Manual Vol. II 

The undersigned is directed to'say that th..e question of carrying 
out certain amendments to the CPWD Manual Vol. II have beeR 
under' consideration of the Government for quite some time. The 
need for amending certain sections of the Matll,lal arose as a re;;ult 
ef some adverse comments of the Audit/PAC -on'CPWD officers 

59 . I. ... 
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undertaking planning, designing and execution of works without 
.strictly adhering to the provisions of the Manual. It was found that 
altMugh every effort was made by the CPWD officers to comply 
w~th the instructions in t~ Manual, on certain . occallions due to 
various restrictions and to expedite the start and completion of 
works it was not always possible to have full compliance of·the pro-
visions of the Manual. The matter has been considered in depth 
in consultation with the Director General (Works) and the' Chief 
Engineers of the CPWD. 

2. With a view to obviate further adverse comments of the 
A~dit/PAC, 'it has been decided to carry out the undermentioned 
amendments to the CPWD Manual Vol. II (1972 edition): 

(i) Para 2 SecUon 2 

The existing entry may be substituted as follows:- , .. 
"No normal work should lle commenced or liability the.reon 

incurred until administrative approval and expenditure 
sanction have been accQrded, a proper detailed estimate 
based on essential drawings and prelimina.ry structural 
and service designs sanctioned and' allotment fill funds 
made." . I • , .. r 

-(ii) Para 3 Section 17 

Existing paragraph may be substituted as follows:-

"3· (a) In the case of works for which 'tenders are to be 
invited tender documents com.prising of:-

(i) The notice inviting tenders in form PWD-6; 

'(ii) the form of tender, to be used alongwith a set of con-
ditions; 

(iii) the schedule of quantities of works; 

(iv) a set of drawings referred to in the schedule of quan ... 
Itities of works; 

(v)' a complete specification of' work to be done, should 
be jU"epared and approval of the competent authority 
'Obtained before the notice inviting. tenders is is'SueCl 
The contract documents would require the approval 
of all authority not lDwer than that which is empower-
ed to accept the tenders. 
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(b) Essential archiltectu.ral drawings and adequate struc-· 
tural drawings for commencing the work together with 
Sjpeciftcatios are to be made avaUable to the...contractors 
at the :time of inviting tenders. 

No tenders should be invited unless stipulated materials are 
available, or are_likely to be received before the work 
commences. 

No ,tender notices are to be issued unless all tender documents· 
are ready." ' 

(iii) Pcmt 6 Section 19 

The e~sting paragraph may be substiiuted as follows:-

"Where a request is received from a contracto.r for .. the 
supply of duplicate set of tender documents, the same 
may be supplied to him Bit half the cost of the original 
copy at the time of issue of original papers. The copy 
to be supplied would be marked 'duplicate', so that it 
may not be got mixed up with the original tender 
documents. Drawings fo;r special items should be 
attached Ito the tender documents, where it is not feasi-
ble to describe the work required to be carried out 
without the same, for the information and guidance of 
of the contractors." 

3. Direotor GeneraL (Works), CPWD is requested to bring the 
above amendments to the notice of aU the field officers for strict 
compliance. These amendtnents may also be incorporated· in the 
CPWD Manual Vol. II (1972 edition). 

4. The above amendments would necessitate cel'ltain modifications 
in the relevant provisions of the CPWD code which wilL be issued 
separately indue course. • 1_" 

-
T. 

" Th~ Dtr~tor General (Works)', 
Central P.W.D., 
New Delhi. 

Sd/-
(H. K. GHOSH) 

8ecti.o'l1. 0Dicer (Specl'41» 
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Recommendation' (SL No. 28; Para No. 4.39) 

, . 
TJle Committee further recommend that it should be made obli-

gatory for the cement factories to either colour the cement differently 
. for different varieties or to use bags of different colours for different 
. varieties of cement, to enable the general public to distiniufah one 
'Variety from the o~ereas11y. ,., , ' ,~ 

Reply of Go'Vemment 

Under the scheme of ISI ~fication, cement produceN are re-
~uired to obtain licences compulsory from the Iudian Standards 
Institution under the lSI Certification Act, 1952. The scheme envi-
sages that cement produce.rs are required to indicate the variety of 
cement packed, on the cement bags. Further, lSI monogram stencilled 
on cement bags carrying Portland Pozzolana Cement will be red in 
colour whereas monogram in the case of cement bags carrying other 
varieties of cement will be, in black colour ... The question of ,<;;olour-
ing' different varieties of cement with'different colours was also exa-
mined by the Cement Res\!arch Institute of India (CRI). They, 
however, experienced certain difficulties in implem~ting this pro-
posal. , The lSI specification for OPC limits the addition of any non-
deleterious additive or substance only to one per cent whereas to 
p!'oduce different distinctive shades at least" 5 per cent of pigments 
~lrc to- be added. Further, colouring of cement will also imply addi. 
tional material and processing cost. For these ~ea'iJons it was felt 
tl~at the proposal to colour cement as such is not practicable at this 
!Stage. . 

[Ministry of W.W. O.M. No. 15011 I 1ISZ-W.3, 
dated 25th November, 1983] 



CHAPI'ER IV 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF. 
WHICH REPLIES OF GOVERNMENT HAVE NOT BEEN 

ACCEPTED BY THE COMMITTEE 
;I 

Recomm,entiation (Sl. No.3, Para No. 1.24) 

The Committee are surprised to find that there is no system of 
periodic review 'of delegation of power$ to bring it in tune ,with the 
changing conditions. In several respects powers delegated in the 
fifties and sixties have remained. unchanged. As promised by the 
Secretary, Ministry of Works and Housing, there should be a 
periodic :review, say once in 51 'years, in future having regard to es" 
calation of prices and other relevant factors. The Committee would 
suggest that the first exercise of this kind should start forth-with 
and the powers redelegated realistically and mean:ngfully under 
intimaltion to the Committee. 

Reply of Government 

'Th~ matter regardin~delegation of enhanced powers is reviewed 
by the Ministry of Works and Housing from time to time, if felt 
necessary. On the last review, enhanced powers were delegated to 
the officers oj CPWD to the extent of 50 per cent during 198~1 and 
June, 1983. The powers stated to have remained. unchanged are 
those whe.re either the Mini:stry or the D.G. (W). did not consider 
it necessary for enhancing the powers already delegated to the 
C.P.W.D. Officers. 

, [Ministry of W & H O.M. No. 15011/1/82-W .. 3, 
dated 25th November, 19831 

R.ecommendation (Sl. No. S, Para 1.39) 

The Committee are distressed to note that despite the recom-
mendations of the Third Pay Commission (1973) that there should 
be a Cadre Review of all the Departments every three ~, the 
CPWD has not completed even a single Cadre Review so far. There 
is stagnation of Engineers at all levels and a large number of them 
are awaiting Promotion having fulfilled the eligibility criteria. This 
position is not conducive to the efficient fUnctioning of tthe Depart-

54 
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ment. It 1s unfo,rtunate that the Cadre Review has not been ap-
proached with a sense of urgency that tt deserved. The Committee 
have however been assured that in the case of JEs, a high level 
Committee headed by DG(W) has been set up and It is expected 
to report "in a couple of months" and that in the case of Class I 
posts "the process has reached final stages and it is expected that in 
the next three moMhs some view will be taken." The Cotnmittee 
desire that the Cadre Review in respect of all the categories . of 
technical staff in CPWD should be completed and necessary follow-
up action ttaken within six months. The Com:rnittee trust that the 
cadre review. would help relieving the stagnation in the Department. 
The Committee suggest that' a person should get at least three pro-
motions in his career. They would await the outcome .. 

Reply. of Govemment 

The cadre review proposals in respect of the Central Engineering 
Service Group IA' .and ItheCentral Electrical ~d Mechanical Engi-
neering Service Group lA' are under active consideration in this 
Mini'stry. It is expected that the cadre review p.roposals for both 
these Services would be finalised in abOUt" two or <three months time. 

As regards JEs (both Civil and Electrical) the recommendation 
af the. Expert Commit~ have been considered in consultation with 
the Department of Personnel and Administrative Reforms and 
Ministry of Finance (Department of Expenditure) who have suggest-
ed that this issue may be referred to the 4th Pay Commi'ilsion, as~it 
inv~lves revision of their pay structure. 

[Ministry of W & H O.M. No. 1501l/l/82-W. 3, 
. dated 9th December, 1983} 

R,ecolDl11clldotion (SI. No.8, Parra No. 1.8) 

The system of fix.in~ targets and the physical performance of the 
C.P.W.D. leave much to be desired. The Committee note that no. 
physical targets were laid down for the years 1974-75 and 1975-76 
for residential accommodation and for the years 1974-75- to 1978-79 
for office accommodation. The Committee would like to stres'S that 
in futUre the physical targets should be laid down for leach activity 
of the Department and the achi~vements as well as the reasons for 
the shortfall should be clearly brought . out in the Annual Reports 
ot the Ministry. 



, Reply of Govemment 
The sys~Jl1. of fixirlg tar~ts and physical performance in the 

CPWD, can. be achieved when Man~ement Info.rmation System 
~MIS) is fully introduced in the department. At present, it is being 
lmplemented only in one zone of CPWD. . 

One oJl the specific objectives' of the above system is "Periodical 
_review and monitoring of physical and financial progress of projects 
against. pre-determined targets at all stages of execution." 

Durintt planning as well as during execution of major projects, 
reasons fo~ delay and corrective action taken/proposed' are also 
reported perio~cally for attention at the top management level for. 
necessary assistance whenever required to minimise shortfalls. 

[Ministry of W & H O.M. No. 15011/1/82-W. 3, 
dated 25th November, 1983] 

-Recommendations (SI. No. 13, Para 3.18 lind SI._No. 14, Para 3.19) 

The Committee note with concern that admittedly in some 
cases just project ideas are included in the Budget Estimates of the 
CPWD alld the administrative approval, expenditure sanction" and 
technical sanction get delayed with the result the' funds are surren-
de.red at the end of the year. The Ministry,' however, is not in a 
position to state the percentage of such cases where the projects 
were included in 'the Budget prematurely; nor is the Ministry able 
to indicate the average time taken'to complete all the formalities in 
such cases. Further, thE! Ministry is of the view that it will not be 
p.ractical to fix the time limit to ensure prompt completion of the 
formalities so that the works could start without avoidable delay. 
The Committee are unable to agree with the Ministry. They would 
:require the Ministry to undertake' a case study of at least a 
few cases 'find then evolve a time table for the various processes in 
consultation with t}le Ministry of Finance and other administrative 
Ministries. . 

The CommIttee recommend that a work should be included 
in the budget estimates of the Central PWD only after the adminis-
trative approval and expenditure sanction. This would enable 
.better project planning and execution of work in accordance there-
with. 

Reply of Govemment 
. . ABaJ.ready stated in the evidence tendered before the Committee, 
the work. undertaken by the CPWD faU under two categories-Plan 
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Works and Non-Plan Works. Both categories comprise not only 
works pertaining ,to the Ministry of Works and HoUsing but also 
those of. other Depa,rtments of the Central Government whose civil 
works are looked after by the CPWD. 

2. In the case of Plan works, .the requirements are projected by 
the administrative Departments concerned to the Planning Commis-
sion and this M;inistry does not come into the pictu,re. After the 
Planning Commission have finalised. the allocations in consultation 
with ,the concerned DepaI1tments, they in-turn communicate to this 
Ministry, the worke components of these approved outlays. At this 
stage, we are hardly left wit9- two or three days as ,the budget 
document's have to be sent according to a strict time table. It is, 
therefore, not possible for this Ministry to exercise any pre-budiet 
scrutiny and the allocations are included: as they are In, the budget 
grants pertaining to this Minis:ry, so as to tally with the figures of 
Plan outlays communicated by the Departments to the Ministry of 
Finance. It WOUld, therefore, be seen ,that' there i'8 no occasion for 
this Ministry to check whether administrahve sanctions have been 
j'ssued by th~ Departments or not. In cases where such a:dininistra-
tive approvals have not been issued at the time 'of communicating 
allocations and in case the 'sanctions are not issued by the Depart-
ments during the course of the year for whatever reasons, it follows 
that the provisions made will lapse io that extent. 

3. It may, however, be add,ed that the buildings works are only 
one of the component of plan scremes and may not therefore be dis-
cussed as new project idea's, since the Planning Commission agrees 
to allocate outlays only in respect of schemes ripe fo.r such inclu-
sion, Moreover, the provision for building works in the first year 
is seldom rnor~ than 1O' to 15 per cent of this cost. 

4. So far as the provision on the Non-Plan 'Side is .conce.med, 
this Ministry invites New Works proposals from !the .Departments 
well in advance and these are to be received by the 30th of Novem-
ber in this Ministry. This Ministry exercises adequate pre-budget 
scrutiny and includes mainly those items for whicFt adminis-
trative sanctions have been issued. However, it may not be 
possible to ,impose a blanket ban by not including an)*"new proposal 
for whichexpEmditure sanction has not been issued. Token provi-
sion is necessary in some cases, such as, proposals for purchase of 
land which are in advanced stage of discussion between the Depart-
ment and the Urban Development, Authority/Housing Board etc. In 
.such cases, payments are often required to be made within a month 
of allotment of land so as not to attract heavy penal .interest. In 
theabs.ence of· even a token provision, it will be necessary to-



58 

seek an advance .from the Contingency Fund or a Supplementary 
Demand even for small proposals attracting '~w Services'. 

5. It is, however, submitt~d that the provisions being made in 
the PWD grants on account of worki for which expenditure sanc-
tions have not been issued, are invariably kept to the minimum 
o.r token levels and form only a very small pereentage of the iotal 
grant. Savings/surrenders from the grant at the end of the 
year are n9t contributed by this factor to any significant extent 
as they arise mostly on account of several contractual an other 
problems which crop up during execution of works. 

[Ministry of W & H O.M. No. 15011/1/82-W. 3, 
dated 9th December, 1988] 

Rec~tion (81. No. 18, Par. No. 3.37) 

Apart from the contractors approved and enlisted by the CPWD, 
the contractors who are registered with the P & T, State PWDs, 
Railways, ~ etc. are also eligible to take up works in the CPWD. 
TheCPWD or the Minis,try is however not maintaining an up-to-
date list of contractors registered with organisations other than 
CPWD and works are awa.rded to such contractors on the basiS' of 
registration papers shown at. the time of submitting tl!mlers and 
it is left to the officer issuing the tenders to ensure that their re-
gistration is cur;rent. This does not appear ·to be a fool-proof 
system of ensuring that only approved. and enlisted. contraetors are . 
awarded work in the CPWO. The Committee would llke the 
Mini'Stry of Works and Housing and the CPWD to review the 
existing procedures so as to leave no scope for any malpraetice. 

Reply of Gov.emoaent 

It would be difficult to maintain a list/register of contractors 
onlisted. with departments other than CPWD at all the formations. 
However, para 7 of section 18 of CPWD Manual Vol. IT provides 
that whenever a ~der is i$sued to a cont,ractor listed with an-
other Departmen-t a reference should 'Simultaneously be made to 
that Department for ascertalning technical capability and financial 
resources of the contractors and this info.'l'matian shouJd be anil-
able wHh the tender accepting authority while taking a decision. 
This provision of the rules takes adequate care to avoid any scope 
ofmal-p'ractice. A uniform procedure in this regard has also been 
formulated and .circulated to Departmental officers vide circular 
No .. CE/CON /692 dated ',24-4-1979 (copy enclosed). 

[Ministry of W & H O.M. No. 150U/1/82-W. 3, 
. . dated 25th November, 1'983] 
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Director General of Works 
Central Public Works Department 

Nirman Bhawan, New Delhi 

No. CE/CON/S02 Dated, New Delhi, the 24-4-1979. 

SUBJECT.-Vc,·ific:ation of eligibiUty and technical capability etc .. of 
contractors enliIBted in MES/RailtvttYsjState PWDs, tOT 
tendering in CPWD. 

Attention, is invited to the instructions contained in Para 7 of 
Section 18 of CPWD Manual· Volume II regarding issue of tender 
schedules for CPWD works to contractors who are not regiatered 
with the CPWD and verification of their technical capabWty, ftnan~ 
cial resource::; etc. 

, 
2. To have uniform procedure for sale of tenderS by cUfferent 

Chief Engineers, it has been decided by the Govt. that, in future, the 
following procedure should be adopted for issuing tenders for 
CPWD works. to the contractors, who are not registered with the 
CPWD. 

3. (i) (a) In the Notice inviting Tenders, the estimated value 
of the work should be indicated and tenders should be 
invited from contractors of approved c!lass of CPWD 
which should invariably be indicaURI. 

(I;) Contractors registered with the MES/Railways/State 
PWDs of the State in which the work is to be done 
shall have to satisfy the CPWD authorities that the 
class, in which they are registered permits them to 
file tenders for the value of the work as notified. 

(c) For works costing over Rs. 25 lakhs, it should be 
insisted that the contractors registered in MES/ 
Railways or State PWDs should have done satis-
factorily at least three works of Rs. 10 lakhs each. 

(ii) To ensure that the contractors registered wiIth MES, 
State PWDs or Railways are eligibJe to tender for the 
work, a scrutiny j'n regard· to capability of the tenderer 
(physical, financial and organisational) and his put .per-
formance should be done at the time of sale of tenders 
itself so as to. exclude at that very st.age. th~ contractors 
who de) not fulfil the conditions as mentioned in (1) (a) 
& (b~ above. The contractor' conc'?rned will have to 
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produce documentary evidence about his financial, techni-
('ill and organisational capacity to the Engineer,..in-Gharge 
who wi'll issue the tender after having satisfied himielf. 
The tender issuing authority shall be ultimately responsi-
ble'" for taking decision as to eligibility or otherwise .of the 
contractor to tender for a particular wor!t. Further, the 
authority competent to accept the tender must also satisfy 
itself al;out the fin'ancial status and capacity to execute 
the particular work of the tenderers before the award of 
the work. . 

'The above instructions should be followed strictly in future by 
a] concerned. 

Please acknowledge receipt 

(Issued from File No. 2/5/74-CWBd) 

Sd/- N. S. L. RAO, 
Director General of Work.'!. 

RecommendatiOD (SI. No. 23, Para No. 3.63) 

The Committee find merit in-the argument advanced before 
them tbat a contractor whose dispute was being referred for arbi-
tration should also have a say in the appointment of the abritrator. 
Des.pite the views of th~ Ministry that the' system is "found to be· 
funCtioning very satisfactorily", the Committee desire that the 
question should be examined in consultation with the Ministry of 
Law. The desirability of association judicial officers with arbitra-
tion of major disputes may also be examined in this connection. 

Reply of Government 

. The recommendation of the Estimate Committee has been 
examined in detail in consultation with the Ministry of Law, Justice 
and Company Affairs. . 

It is found that the present system of appOintment of arbitrators 
is functioning satisfactorily. The appointment of regular arbitra-
tor ·from a panel of 3 arbitrato·rs drawn up by this Ministry has 
ensured speedy disposal and development of expertise. The award 
announced by arbitrator is challengable in a court of law, and so 
far there has been hardly any occassion that the courts of law have 
had to comme-nt about the inadequacy of the system. 
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Accepting an arbitrator on the basis of .the recommendations of, 
of contractors would not ensure any more impartilali.ty than is dis-
played .at present. Nor would it be right to say that it would ensure 
that awards are given faster. Appointment of regular Government 
servants ensures a quick disposal since he is expected to devote bis 
regular working hours to arbitration wprk. An outside arbitrator 
may not be able to devote the same amount of time. Further more, 
when a Government servant acts as an arbitrator. he would he 
acting in accordance with the law and exercising his own judicial 
piscretion while giving awards. The existing system, therefore, does 
not call for ,any change. 

[Ministry of Works K Housing. O.M. No. 15<lllj1/82.W3, 
<' . dated &-12.83] . ' 

Recommendation (SI. No. 27, Para No. 4.38) 

At present the Industrial Lice;)','e5 issued to, the Cement factories 
do not indicate the kind of cement that the factory is Licensed to 
manufacture, with the result that the factories are concentrating on 
manufacturing Pozzolana Portland Cement the production cost of 
which is much less than that of the Ordinary Portland Cement or 
other superior varities, because of'larger proportion of cheaper 
ingredients used in the manufacturing process. With an inSignificant 
price differential the profit margin on the p~zolana cement is 
indeed huge. The position therefore is that the Ordinary Portland 
Cement is searcely available to the general publlc .. The Committee 
would like the Ministry of Industry to review the Industrial Licences 
issued to the 'cement factories and endorse on them the g;uantiUes 
of different kinds of cement each factory is authorised to manufac-
ture. In makin~ this endorsement, it ~hou1d be ensured that :a 
substantial quantity of cement to be manufactured should be the 
Ordinary portland Cement. / 

Rl'!lly of the (;overnment 

Industrial licences for manufacture of cement are issued in terms 
of' the provisions of Industries . (Development & Regulation) 'A~t, 
195] and the Registration and Licensing of Industrial Undertaking 
Rules, 1952. The item for which enterpreneurs a.re granted IL in 
this regard is for 'Portland Cement' which figures at S. No. 35(0 
of the First Schedule of the I (D&R) Act, 1951 referred to above. ' 
This expression namely Portland Cement in the IL enables the 
cement prOdl.lCerS to manufacture any va.riety of portland cement 
within the statutory proviSions referred to above. The three popular 
varieties of cement which are produced under this authori$lltion are 
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Ordinary Portland Cement (OPC), Portland Slag Cement (P~C) 
and Portland Pozzolana (PPC). 

The directions of Ithe Estim.ates Committee to review the ILs 
issued to the cement factocies with a. view to endorsing on them 
the <t\1antities of di:fJerent kinds of cement which the factory is 
authorised to' manufacture was examined with reference to the 
legal provisions contained in the I (D&R) Act referred to above. 
Section 12 (2) and the proviso thereunder of the said act stipulates 
that the Central Govt. cannot vary or amend any industrial licence 
unilaterally if the undertaking concerned has taken effective steps 
in accordance with the licence issued in favour of them: This 
implies that if .an amendment is to be made, it has to be with the 
cOIlClilI'l'ence of the licensee. In view of thfs legal oons1lr~t, it is 
difficult to unilaterally amend the industrial licence issued in favour 
of the parties who have already taken effective steps to establish 
the cement plant or those who have already commenced commer-
cial production. However, a proposal to amend the I (D&R) Act, 
1~511 is under consideration in this Ministry. In the proposal for 
amendment it is proposed to provide ,that the Govt. may call for· 
the IL and impose appropriate condition etc. on the same. This 
would, however, be done after giving an opportunity to the affected 
party to state its case. 

In this connection it may be stated that there are certain deftnite 
advantages to the country in encouraging manufacture of PPC as 
also PSC in as much as it augments availability of cement in the 
country and utilise the waSte products S1.1$ as fiy ash' and slag 
which would otherwise pose environmental problems. There has 
also been energy conservation to a certain extent in manufacture of 
PPC in as much as it consumes less power as compared to other 
two variet.ies of cement namely ope and PSC. It is also pointed 
out that in regard to production of ope and other varieties of 
cement, there are specific Indian Standards which presCri'he certain 
physical and chemical specification for the manufacture of different 
varieties of cement. If these specifications are scru.puloUiSly main-
tained, there CGuld be no danger to the structures built with these 
varieties of cement. The danger, however, lies in the cement not 
being manufactured· according to these specifications. To prevent 
the malpractice of manufacturing sub-standard cement, Cement 
Quality Control Order, 1962 was amended on 3-6-1963 whereby lSI 
Certification has been made compulsory in respect of cement 
industry. 

However, a number of Central Govt. Deptts. as weli as state 
Govts. har,e been requesting that they have not been in . a position 
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to obtain adequate supplies of oPC. This request was eonsidered 
by the Govt. and it was decided that cement manufacturers should 
make available 30 per cent of the quantity of their levy commitment 
in OPC. Instructions were aCCOTdingly issued in June, 1982 by the 
Cement C0l'ltroUer to all the cement producers. 

[Mini!,'bJ' of W&H O.M. No. Uflll/1182-W.3,dated 2Mb Nov., 1983] 



CHAPTER V 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH 
FINAL REPLIES OF GOVERNMENT ARE AWAITED 

\ 

Recommendation (SI. No.1, Para No. 1.20) 
The Central Public Works Department is under the administra-

tive control of the Ministry ()f Works & Housing. The Department 
is headed by the Director General of Works and operates in various 
Zones, each heRded by a Chief Engineer, covering the entire coun-
try. The Committee have been informed that the Director General 
Virtually exercises the powers of the Ministry. In regard to accept-
ance of tenders and award of works he is assisted by the Central 
Works Advisory Board, which has flill powers. Although the 
powers have been delegated to the Chief Engineers and other 
officers belm ... them, the Director General who.is above the level of 
the Chief Engi.neers and is the Chairman of the Central Works 
Advisory Board could exercise: on his own only powers as delegated 
to the Chief Engineers in the matter of award of works. The Com-
mittee suggest that as agreed to by the Ministry in evidence, the 
desirability of su.itably enhancing the financial powers of the Direc-
tor General should be examined with a view to expedite decision 
making. The Committee would await the outcome. 

Reply of Govemment 
The desirahllity of suitably enhancing financial powers of 

D.G. (W) is under consideration of this Ministry. 
[Ministry of W&H O.M. No. 15011i1i82-W.3 

dated November 25, 1983] 
Recommendation (SI. No. 31 Para No. 4.42) . - . 

The Committ.ee also feels that the penalty provided in the Indian 
Standards Institution (Certification Mark) Act, 1952 foI' the impro-
per use Of standard mark i.e. "fine which may extend to ten. 
thousand rupees" is grossly inadequate. The Committee learn that 
there is a proposal to amend the Act inter alia enhancing the 
penalty to "one lakhrupees and/or rigorous impr.isonment which 
may extend' to one year" which is under consideration. The Com-
mittee emphaSises the need for early conclusive action on the pro-
posaL The Committee further desire that misuse of lSI mark 
should be made n cognisable offence. 
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Reply of Govei'iuneat 
IThe lSI have already taken up the suggestions m* by the 

Estimates Committee for the amencl.rnent of the lSI (Certification 
Marks) Act to increase the penalty for violation of Act. This is 
also under the consideration of the Ministry. 

[Ministry of Food and Civil Supplies (Department of Civil 
Supplies) O.M. No. 14/2./83-151, Dated 26-11-1983] 

NEW De;LHI; 

April 18, 1984 ----Chaitra 29, 1906 (Saka). 

DANSI LAL, 
Gha'irman, 

Estimates Committee. 
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APPENDIX 
(JIidI Introduction of the Report) 

Analyaia of Action Taken by Government on the 50th lReport uf Esti-
matea Oommittee (Seventh Loll: &abba) 

I. Total number of Recommendationa 

II . . Recomm.ellClatiolU/Obgel'vation~ that have been accepted by Govern-
ment (Nos. 11. ... ,6,7,9,10, II, 111.,15, 16,17. 19,1I.I,lI.II.,t4,1I.5,a6,1I.9, 
30 , 311., !l3, 34 and liS) I 

Total • 

Pereent.,e 

1([. R. ~j: J:Q Q lI"d4tioll.s/Ob.crv..Ltions which the OwnOlitt"c do not desire to 
pursue in v1ew of Governlllent replics. {Nos. GO &: 11.8) : 

Total 

Percentage 

IV. R~c()'ll'n 'Il{h{ion!/Obu'l'valions 1n respect of which i;;;Governlllont's 
,. 'pli~s h<1v,: n~t b.'m accepted by the Oommittee (Nos. 3,5,8,13, 
14,IB,!l3&: 87) : 

Total 

Percentage 

V. Recumm':ndations/Owervations in roapect of which final repliea of 
GovcrnmCQtare stUl awaIted (NOI. 1,31) I 

35 

5·7% 

8 

Total 

Perceatace 

• II. 

5·7% 



LIST OF AUTHORISED AGENTS FOR THE SALE OF 
LOK SABRA SECRETARIAT PUBLICATIONS 

51. 
No. 

Name of Agent 

--_ ...... _------
BIHAR 
1. M/ s Crown Book Depot. 

Upper Bazar, Rancbi 
(Bihar). 

GUJA.B:AT 
2. The New Order Book 

Company, Ellis BrilRe, 
Ahmedabad-S. 

MADHYA PRADESH 
3. Modern Book BoUIe, 

Shiv Vilas Palace, 
Indore CJty. 

MAHARA5HTRA 
4. Mis Sunderdas Gian Cha'ld, 

601, Girgaum Road, 
Nead Princesa Street, 
BombaY-2. 

e. The International Book 
Service, 
Decan Gymkhana, 
Poona-4. 

6. The Current Book House. 
Maruti Lane, 
Raghunath Dadaji street. 
Bombay-t. 

7. MIs Usha Book Depot, 
Law Book Seller aDd 
Publishers' Agents Govt. 
PubUcations, • 
585, ChUra Bazar, 
Khan House, BombaY-2 

8. M&J Services, Publlshel'l, 
Representative Accounts 
& Law Book Seller, 
Mr\an Kunj, Ground Fl'lOr, 
6S, Jyotlba Fuele Road, 
NalgalDll-Dadar, Bombay-I .•. 

I. Subscribers Subscription 
Services India, 
21, Raghunath Dadajl st., 
2nd J'loor, Bombsy-1. 

Sl 
No. 

Name of Apnt 

TAMIL NADU 
lll. The Manager, M. M. Subo 

scription Agencies, 
No. 21st Law Out 
Sivananda Colony, 
Colmbatore-641012. 

UTTAR PRADBSH 
11. Law Pub1lsbera. 

Sardar Patel Mare, 
P. B. No. 77, 
Allahabad, U'p. 

WEST BENGAL 
12. Mr8. ManImala, 

Buys and Selle, 
12S, Bow Bazar Street, 
Calcutia-12 

DELHI 
13. Jain BeloIt Agency, 

Connaughl Place, 
New Delhi. 

14. J. M. Jain & Brother, 
M ori Gate, Delhi. 

15. Oxford Book & stationelT Co., 
Scindia Hou.se, 
Connaught Place, 

16. Bookwell 4, Sant 
Nirankarl Colony, 
Kingsway Camp, Delbl-U. 

17. The Central News AgeDt'7, 
23/30, Connau.ht Place, 
New Delhi. 

IS. MIs BaJendra Book AIUCY, 
IV-D/1I9, IV-D-1I0, LajD8t JIlalar, 
Old Double Storey, 
Delhi-ll0024. 

19. MIs Asboka Book ApnC7. 
BH-S2, Poorvl SbaUmar 
Bagb, Delht-llOO33. 

2n. Venus Enterprlales. 
B-2/811, Pbas~n, 
ABbok Vlbar, 
De1b1. 
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